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LEGISLATIVE ASSEMBLY.

Thureday, 12th February, 1925.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair. i '
———

STATEMENT OF BUSINESS.

The Honourable Sir Alexander Muddiman (Home Member): Sir, I wish
to make the following statement with regard to the probable course of Gov-

ernment business in the next weck.

The first business on Monday the 16th will be the Demands for Supple-
mentary Grants. On the same day motion will be made for the constitution
of departmental Standing Committees. I shall ask for leave to introduce
a Bill to amend the Prisons Act, and leave will also be asked to introduce
a Bill to amend the Cantonments Act. On the business for Monday it was
intended to put down a motion to refer to the Select Committee the Indian
Tariff (Amendment) Bill, but T have decided that that motion shall be put
down on the 18th instead of the 16th. If we have time on the 16th I shall
also move to circulate the Contempt of Courts Bill, the Bill which you gave
me Jeave to introduce yesterday. Either on the 16th or 18th motions will
be made for taking into consideration the Indian Merchant Shipping
(Amendment) Bill as reported by the Select Committee and also the
Obscene Publications Bill as reported by the Select Committee. On the
18th the motion for passing the President’s Salary Bill will be made, if
agreement has been reached on the form of the drafting of the amendment
to be made in clause 2. The House will remember that yesterday we held
over that Bill in order to settle the actual drafting of the amendment. A
motion will be made at the third reading of the Bill to put into proper
form the draft amendment that has pasced the consideration stage.

MESSAGES FROM HIS FEXCELLENCY THE GOVERNOR
GENERAL.

Mr. President: T have rectived a Message from His Excellency the
Governor General : :
(Tbe Assembly received the message standing).

“ For the purposes of sub-section (1) of section 674 of the Government ?
Act and {n pursuance of Rules 48, 46 and 47 of the I!‘ldt'ﬂ":l Legialasi:: Ruleso ’ﬂ‘ﬂ!;d;?
Standing Order 70 of the Council of State Stemding Orders, I, Rufus Daniel, Earl of
Reading, hereby appoint the following days for the presentation to the U:mm:s'l of
State and to the Legislative Asxembly of the atatrment of the estimated annual expendi-
ture and revenue of the Governor General in Council (in the said Rules and Standing

(993 ) A
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Orders referred to as the Budget) and for the subsequent stages of the.said Budget in
the Council of State and in tge Legislative Assembly, namely :

Friday, February, 20th ... Presentation of the railway portion of the

it " Budget, hereinafter described as Part I'
of the Budget, sn both Chambers.

Monday, February, 23rd ... ... Q@eneral discussion in the Legislative Azsaem-
bly of Part I of the Budget.
Tuesday, February, 2jth ... ... Qeneral discussion in the Council of State

of Part I of the Budget.

Voting of demands for granta under Part I'

Thursday, February, 36th ...
. of the Budget in the Legislutive Assembly.

Friday, February, 27th ...

Saturday, February, 28th ... .

Saturday, February, 25th, at § p.m. ... DPrezentation of the remaining portion of the
Budget, hereinafter referred to as Part IT
of the Budget, in both Chambers.

Wednesday, February, £5th . E

Tuesday, March, 8rd ... General discussion in the Legislative Assem-

Wedneaday, March, jth ...} bly of Part Il of the Budget.

Thursday, March, 5th ... Qeneral dizcussion in the Council of State
of Part II of the Budget.

Friday, March, 6th o) .

Saturday, March, Tth . .. | Voting of demands for grantz under Part 1T

Thursday, March, 12th .., of the Budget in the Legixlative Assembly.

Friday, March, 13th

Saturday, March, 1jth )

(Signed) READING,

Viceroy and Governor General."

Mr, Pregident: I have a further Message from His Excellency the
Governor General :
“ In pursuance of the provisions of sub-section (3) of section 67 A of the Govern-

ment of India Act, I hereby direct that the heuds of expenditure specified in that
aub-section shall be open to discussion by the Legislative Assembly when the Budget

t2 under comsideration.
{Sigm'._d} READING,

Governor General.”
&+

RESOLUTION RE GRIEVANCES OF INDIANS IN TANGANYIEA.
Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore cum North

Arcot: Non-Muhammadan Rural): Sir, in the unavoidable absence of my
Honourable friend, Sir Purshotamdas Thakurdas, and with your kind per-

mission, I beg to move: .

t* That this Assembly recommends to the Governor General in Council to instruct
the representatives of the Government of India at the next meeting of the League of
Nations to effectively ventilate there the grievances of Indians in ‘ Mandated ’
Territories, especially Tanganyika, and to seek immediate redress thereof.”

Sir, before I proceed to enumerate the actual grievances of the Indian
gettlers in Tanganyika and the redress that we seek for those grievances,.
T think it will not be out of place if T give a very brief account of the cir--
cumstances under which Tanganyika came under the administration of the
British Colonial Office and the circumstances under which the grievances
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from which these settlers suffer arose in that territory. After the termina-
tion of the great war and when the Treaty of Versailles was signed, by
Article 119 of that Treaty Germany renounced in favour of the principal
allies and sssociated powers all her control over her overseas possessions
including German East Africa; and when the Covenant of the League of
Nations was entered into by the various allied powers provision was actu-
ally made for the administration of these ' territories renounced by
Germany. Article 22 of the Covenant of the League of Nations provided
for the administration of these territories; and I shall read to Honourable
Members the relevant portion of Article 22 of the Covenant:

“To those colonies and territories which as a consequence of the late war have
ceased to be under the sovereignty of the Btates which formerly governed them and
which are inhabited by peoples not yet able to stand by themselves under the strenuous
conditions of the modern world, there should be applied the principle that the well-
being and development of such peoples form a sacred trust of civilization and that
securities for the performance of this trust should be embodied in this Covenant.

The best method of giving practical effect to this principle is that the tutelage of
such peoples should be entru.utmr to advanced nations wﬁo, by reason of their resources,
their experience or their geographical posifion, can bhest undertake this responsibility
and who are willing to accept it, and that this tutelage should be exercised by them
as Mandatories on behalf of the League . .

The degree of authority, control or administration to be exercised by the Manda-
tories shall, if not previously agreed upon by the Members of the League, be explicitly
defined in each case by the Council.”

In accordance with the provisions of this Article of the Covenant of the
League of Nations, a mandate was given to the Britisly Government to
administer the territory of Tanganyika which formerly belonged to the
German Government, and the territory is now being administered by the
British Colonial Office on behalf of the League of Nations under the speci-
fic mandate that has been given to them. According to the census taken
in the year 1921, it was found that there are in that territory about 2,500
European and American settlors and about 10,000 Indian settlers. These
Indians huve been settled in the Tanganyika territory for u very long time
and they had been enjoying under the German régime all rights of citizen-
ship in that territory.

In the year 1923 on account of certain findncial troubles which the
Tanganyika administration had to face, three Ordinances were promulgated
to increase the revenue of the territorv. These Ordinances are known as
the Profit Tax Ordinance, Pedlars’ and Live-stock Dealers’ Ordinance and
the Trade Licensing Ordinance. I do not want to tire the House by giving
n detailed account of the various provisions of these Ordinances, but I would
only draw the attention of Honourable Members to those relevant portions
of the Ordinances on which the Indian settlers feel that thev are hard hit.
One of the provisions of the Profit Tux Ordinance is that if the merchants
in Tanganyika do not maintain their accounts cither in the English language
or in the Swahili langunge written in English characters, the assessor may
cause the aceounts to be translated into English and the expenses of the
translation must be borne by the owner of the business. Sir, this is a
provision of the Ordinance which hit the Indian community very hard
indeed. The Indian community forms practically 80 per cent. of the com-
mereial community in Tanganyika, and most of the Indian merchants are
Gujaratis without much knowledge of English, and I would ask Honour-
able Members to realise the amount of bardship that these Indian mer-
chants would be subjected to by this provision, namely, that if the accounts

A2
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are not kept in English or in Swahili written in English characters, they
have to be translated into English and the expenses of the translation to
be borne by the Indian merchants. That is the most objectionable portion
of this particular Ordinance known as thd Profit Tax Ordinance. There is
another Ordinhanee known as the Pedlars’ Ordinance. According to the
provisions of thig Ordinance, if it is anticiputed that a pedlar will not keep
intelligible accounts, he may be charged profit tax in  advance. Any
officer is empowered to open and inspect the stock of & pedlar at any time.
The licence given to a pedlar is confined to a specified district, and the
licence may either be cancelled or withdrawn without any reasons being
assigned. Now, Sir, the Indian pedlars there who form a very comsi er-
able number naturally feel that these are very severe provisions indecd.
But the most serious of all the objections, and one over which the Indian
settler has agitated very strongly, is the provision in the Trade Licensing
Ordinance which compels every merchant to, maintain his accounts only
in English or in Swahili written in English characters.

Well, Sir, it is alleged on behalf of the Tanganyika administration that
these Ordinances are not meant to be specially applicable to the Ind an
mercantile community, but that they are applicable to-all the communities
settled in Tanganyika. But when Honourable Members realise that 90
per cent. of the commercial community in Tanganyika is composed of
Indians, most of whom, as I said, are Gujaratis without lmowledge of
English or SBwahili, it will be seen that the net effect of the enforcement
of this provision will be the practical extermination of the Indian mercantile
community from Tanganyika, When these Ordinances were passed, the
Indian mercantile community raised its voice of protest. A deputation was
sont to the British Colonial Office, and, in spite of all the representations
and vigorous protests that were made on their behalf, both by the deputation
and I believe by the Government of India, the Colonial Secretary in reply
to a question that was put in the House of Commons in March 1923 said
that the Colonial Office could not see its way to amend the provisions of
these Ordinances in the manner demanded by the Indian settlers. As a
protest the Indian mercantile community observed a hartal. They closd
their shops for about 50 days; they instructed the merchants of Bombay
not to ship any further goods to Tanganyika on account of the crisis that
had thus arisen there, and the matter was immediately brought to the notice
of the Government of India by the British Indian Colonial Merchants’
Association of Bombay, sand the Government of India, as usual, replied
that they would pay due attention to this and that they had instructed
the Trade Commissioner in East Africa to inquire into the matter and send
them a report. This was in March 1923. As I said, as a protest against
this Ordinance the Indian merchants observed a hartal and closed all their
ghops. The Ordinance came into force on the 1st of April, 1823, and mer-
chants who traded from that day were expected to take a licence under the
Trade Ticensing Ordinance, and when some of the merchants did not take
out a licence under this Ordinance prosecutions were lsunched upon them.
‘SBome merchants, it is said, who continued the trade were prosecuted and
fined 10 shillings each and were also imprisoned for ten days, though it was
pointed out bv the Indian merghants at the time that jmprisonment was
ultra vires under the Ordinance. Eight respectable Indian merchants were
sentenced to three months’ rigorous imprisonmént or 500 shillings fine each
for not rendering a profit tax account. The situation was thus very serious
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for over 50 days and the trade was practically at o standstill. But in spite
of the representation of the deputation to the British Colonial Office not
having been successful, the deputation ultimately sent a cablegram to the
merchants in Tanganyika to resume business and to take out licences under
protest. In accordance with this instruction of the deputation the mer-
chants took out licences under protest and resumed their trade.

Though, 88 a result of the various representations that have been made
to the British Colonial Office, a number of amendments have subsequently
been made in these Ordinances; still the crux of the whole problem remains
unsolved. The greatest complaint of the Indian mercantile community
is against the provision which enforces them to keep their accounts either
in English or in Swahili written in Knglish characters. Well, Sir, one
noteworthy feature of the new amendment to the Ordinance was that in
addition to English and’ Swahili being allowed as languages in which
accounts might be kept, French also was recognised as a language in which
the accounts might be kept. This was done in response to the claim of
about 5 or 6 Belgian firms that are in Tanganyika. In response to the
claim of these few Belgian firms French has been allowed as one of the
languages in which accounts might he kept and Gujarati, which forms the
langunge of about 3,500 Indian merchants in Tanganyika, is not recognised

as a language for purposes of accounts.

Sir, I said at the beginning that the territory of Tanganyika is
administered by the British Colonial Office as the sgents of the League-
of Nations. They administer this territory according to the provisions
of a specific mandate that was given to them. Article 7 of that mandate
runs as follows:

‘‘ The Mandatory shall secure to all nationals of Btate Members of the League of
Nations the same rights as are enjoyed in the territory by his own nationals in respect
of entry into and residence in the territory, the protection afforded to their person and
property, the acquisition of property, movable and immovable, and the exercise of
their profession or trade, subject only to the requirements of public order, and on
condition of compliance with the local law. :

Further, the Mandatory shall ensure to all nationals of State Members of the
League of Nations on the same footing as to his own nationals, freedom of transit
and navigation, and complete economic, commercial and industrial equality,"

There is thus an explicit veto on any kind of racial bar in Tanganyika
territory. The British Colonial Office is bound by the terms of this man-
date to give to the nationals of State Members of the League of Nations
the same rights as are enjoyed by the nationals of their own State. We
know, Sir, that India is an independent member of the League of Nations.
Aceording to the terms of this mandate, Indians settled in Tanganyika have
got the right to be treated on absolutely the same lines as the nutionals of
any other State Member of the League of Nationa. We are, it must be ra-
membered, an independent member of the League of Nations. We con-
tribute 65 units towards the expenses of the League of Nations out of u
total about 982 units contributed by about 55 members of the League.
We contribute towards the expenses of the League about Rs. 11 lakhs per
year.

This matter, as I eaid, was brought to the notice of the Government
of India ag early as March, 1923. As a result of representations made
to the Colonial Office, the time when the clause about the language
requirement for keeping accounte should begin ta operate has been extendsd,,
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to the 1st of April, 1926, so that this clause comes into force in April next
year. For the last two years the Government of India have evidently
been complaining, cabling, and protesting, I suppose, against the trea-
ment meted out to the Indian nationals settled in Tanganyika, and we
have not yet seen even the beginning of a solution of this problem. This
Resolution, therefore, asks that the Government of India must instruct
their representatives at the League of Nations to bring to the notice of the
Council of the League this injustice perpetrated against-the Tanganyika
Indians by the British Colonial Office. If any member of the League of
Nations has got any complaint against the administration of the
Mandatory in any of its territories, explict provision is made in the mandate
itself for the redress of those grievances. It is provided:

* The Btate Members of the League of Nations may likewise bring any claims on
behali’ of their nationals for infractions of their rights under this mandate before the

I’ermenent Court of International Justice.’

Suppose France or Japan or China had been the Mandatory in
Tanganyika. What would the Government of India have done
in these circumstances ? Would they mnot have brought to the
notice of the League of Nations these gross injustices that
were being done against the Indian nationals in Tanganyika? But because
the British Colonial Office is the wrongdoer, are we to be deprived of the
right, the international right that has been secured to us by virtue of our
membership of the League of Nations? As I have said, in the mandate
there is a distinet veto on any kind of racial or colour bar in these terri-
tories. Recently it has been brought to our notice that there are attempts
at fresh inroads on the privileges of Indians settled in Tanganyika. We
hear that a recent notification has been issued in which the territory of
Tanganyika is divided into three zones, and what is called zone No. 1 is
reserved to houses which will conform only to what is called the Furopean
type. Well, Sir, I for one do not know anything about the details of this,
but it looks as if it is an attempt at segregation in disguise. I do not make
any specific complaint on that point now, but I only say that it is a mattar
into which the Government of India will do well to inquire. As we are
an independent member of the League of Nations, would the Government
of India consider our request improper if we ask that we shall exercise tMe
powers granted to us as & result of an international contract and lodge a
complaint with the League of Nations about the grievances of the Indians at
Tanganyika?

When this territory was taken over from the German Government, the
Tanganyika administration openly invited Indian settlers to purchase ex-
enemy property in Dar-es-Salam and invited their co-operation in open-
ing up the land and in developing that territory. During the war it is
well known that 8ir Theodore Morrison made even a proposal that the
Tanganyika territory might be reserved for the colonisation of the Indian
immigrants. And may I ask what is the reason of this change of attitude
that has come over the Tanganyika administration? Is it because they are
influenced by the spirit of their neighbour, the Kenya colony? For we cannot
explain this change of attitude on any other basis. Of late, people have
been discussing about the disruptive forces of the Empire due to the
separatist tendencies of the Colonies. But I for one am perfectly con-
vinoed that if the disruption of the British Empire were to take place, it
would not be due so much to the separatist tendencies of the CO!D:L‘II&B as
to the prevalence and the spread of the Boer and the Kenya spirit; and
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the well-wishers of the Empire must see that if the British Commonwealth
is to be preserved this Boer spirit does not permeate the other parts of the
Empire.

8ir, I move the Resolution.

Mr, L. Graham (Secretary: Legislative Department): 8ir, I think it
desirable that Government should be represented at this stage of the debate
and I wish to make it quite plain that, though Government are unablo to
accept this Resolution, the reason why they are unable to accept this
Resolution is because they are convinced that it is not in the best interests
of the Indian settlers in Tanganyika that this Resolution should be accepted.
1 yield to no one in my affection for Gujrati; I'am a Gujrati myself. It is
the language of my adoption though I cannot say I ever tried to keep
Ty accounts in that language, but as an officer of a Court I have very
frequently had to deal with accounts kept in Gujrati. -

I would like to take objection to the very loose terms in which this
Resolution is framed. It says:

** This Assembly recommends to the Governor General in Council to instruct the
representatives of the Government of India at the next meeting of the League of

Nations to effectively ventilate there the grievances of Indians in ‘ Mandated '
Territories, especially Tanganyika, nnd to seek immediate redress thereof."

I put it to the House, does that notdmply that all the mandated territories
are bristling with Indian grievances? The only grievance which has been
brought to the notice of the Government of Indin is the language
grievance. The Government of India fully recognise that this is a
grievance and they are taking very, very vigorous steps for the removal
of that grievance. But, Sir, is it fair to prejudice the interests of these
Indians by casting o Resolution in this very wide form? My Honourable
triend, the Mover, vaguely suggested that he had heard that there was a
‘vroposal hefore the Tanganyika Government which meant segregation.
1 asked my Honourable friend on the left (Mr. Bhore) at once whether
there was any such proposal and he replied in the negative. I submit
ithat the only question we are dealing with now is the grievance of the
Indien traders in Tanganyikea in respect of the requirement of certain
laws there that they should keep their accounts in one of three languages
required by that local law, namely, English, French, or 8wahili in English
characters. It is claimed that Gujrati—I presume it is not in English
characters but-in Gujrati characters—shall be one of the official languages
of Tanganyika; it is claimed as a matter of right under the mandate.
T am very anxious, I may say here, that we should not prejudice in any
way the success of the negotiations which are being carried on very
strenuously by the Government of India for the purpose of assuring to the
Indian traders in Tanganyika the concession—mark the word ‘‘ concession '
—of keeping their accounts in Gujrati. 8ir, I dislike very much the use
of the word ** implications '* and I dislike the use of the word ‘‘ mentality.”’
Both these words are frequently heard in this House. But I am going to,
put it to the House and the Honourable Mover of this Resolution that
there are in Tanganyika now, as he says, a large number of Indians, and
epparently a very great majority of them are Gujratis and they claim it
us 8 right under the mandate that they should keep their aceounts in
‘Gujrati, because India is & member of the League of Nations. I would
#ask the House to remember how many members there are on the League
of Nations. For the moment I should say 55 or it might be 56. How
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many lapguages are spoken by the members of the League of Nations:
I should hesitate to say. India is contributing about 160 and I would
put the whole at 800 or 400. Is it really maintained as a matter of right
that any member of the League of Nations who goes to trade in
Tanganyika should be entitled to have his language recognised as an official
language of the country? We are, therefore, Bir, all the time pressing
for this as s concession. If the Nationals of China or the nationals of
Haiti go to Tanganyika, are they to be entitled to the use of their own
language? As I have said, the languages of the country are (1) the native
language of the country, Swahili and that is required to be kept in English
characters, (2) English and (8) French. In respect of French, my Honourable
fricnd the Mover suggested that this implies gross favouritism to Belgium,
1 reply that English.and French are the official languages of the League.
Does my Honourable friend mean to suggest that if Mr. Harchandrai
Vishindas, who comes from Sind, and some of his Sindi friends, who are
great traders all over the world, set up business in Tanganyika, they have
an absolute right to claim that thoy shall keep theair accounts in Sindi?
Now there is Baniya Sindi or Shikarpur Sindi and Hyderabadi Sindi and
the Hyderabadi Bindi is unable to understand the accounta of the.Shikarpur
Sindi. Are we not proposing to put a very very heavy burden on the
Mandatory if we are to require it to maintain an administration so
polyglot as to be able to deal with pfactically all the languages of the
world? Why is this language test imposed? It is cnly for administra-
tive purposes. If my Honourable friend goes to England and proposes to
submit his account to the income-tax officer in Tamil, Telugu or Gujrati
or Canarese or Sindi, would he consider it an outrage and racial diserimi-
nation if the form is returned to him for translation into English, 1 read
from the Trading Licensing Ordinance. The object of these hooks of
accounts is to enable the true amount of profits of the business to be
ascertained for the purpose of profit tax. It is an administrative neces-
sity that the accounts of all traders should be intelligible to the adminis-
tration. This is a requirement which is imposed upon all persons:

“ No person shall on or after the lst day of April 1823 carry on in the territory
whether as principal or agent any buasiness not being exempted from the operation
of this Ordinance except on condition of taking out a licence."

{ turn to a few general conditions as to mandates. My Honourable friend
has read from Article 22 of the Covenant of the League of Nations certain
passages. I might perhaps be allowed to supplement. I do not suggest
that he has refrained from quoting passages which he should have quoted,
but I should like to give the House some idea of the duties of a Mandatory
to realise that the Mandatories have undertaken in the interests of
civilisation a very very grave burden from which they may hope to obtain
reither profit nor reward nor honour of any sort but only criticisms, attacks
spd arraignment before the bar of the League of Nations. It is laid down
in Article 22 of the Covenant with reference to the class of country we
are now dealing with, the class of country which is included in what are
known as ‘‘ B ’’ mandated territories—Honourabld Members of the House
are aware that for the purpose of mandates three divisions were made,
“A’,"B" and “C”. ' A" mandated territories are an advanced
class of country, a country which can soon hope to attain the status of
standing on ite own legs, for exampla,.S{ria, Palestine and Mesopotamia.
In the ““ B ' class you have countries like Tanganyika for instance and



GRIEVANCES OF INDIANB IN TANGANYIEA. 1001

places especially in Central Africa which are in such a stage that the
Mandatory must be responsible for the administration of the territory
under conditions which will guarantee freedom of conscience or rehgmp
subject only to the maintenance of public order and morals, the prohibi-
tion of abuses such as the slave trade, arms traffic and the liquor traffic
and the prevention of the establishment of fortifications or military or
naval bases and the military training of the natives for other than police
purposes and defence of territory, and will also secure equal opportunities
for the trade and commerce of other members of the League. What
reward is the mandatory government to get out of this? It is surely, as
I have said before, a very heavy burden in the interests of civilisation,
snd other members of the League, Sir, I submit, should be very very
careful before they bring the Mandatory before the bar of the League of
Nations. They should exhaust every possible means of negotiation with
the Mandatory, and they should be very very certain of the justice of their
casc before they go to the League. My Honourable friend has read {roin,
what I think he would claim to be his charter, Article 7 of the mandate
for Tanganyika. I may bo sllowed to read the passage again to the
House. Possibly I shall lay stress on a different part of it.

“ The Mandatory shall secure to all nationals of State Members of the League of
Nations the same rights as are enjoyed in the territory by his own nationals in respect
of entry into and residence in the territory, the protection afforded to their person
and property, the acquisition of property, movable and immovable, and the exercise
of their profession or trade, subject only to the requirements of public order, and on
condition of compliance with the local law.”

I very much regret to say that the compliance with the local law which
was made by the Indian traders in Tanganyika consisted in proclaiming
& hartal. That local law,—I huve already read the provision,—is a local
law within the meaning of Article 7.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): Made by you?

Mr. L. Graham: Made by the Mandatory. It might be said that the
Mandatory has made a law and abused its powers,

Mr. R, K. Shunmukham Ohetty: Can you make a law inconsistent with
the provisions of the mandate?

Mr. L. Graham: That is just the point I amn discussing. According
to paragraph 4 the Mauandatory shall have full powers of legislation and
administration. 1.am not going to say definitely one way or the other,
kecause 1 do not wish to prejudice the progress of the negotjations. The
lccal law says that the accounts shall be kept in English, French or
Swahili in English. I put it to the Members of this House that they
should be absolutely convinced that there is actuslly a breach of the
mandate by the Mandatories before they could agree to support this
Resolution. And that, Sir, is a matter for legal opinion. After very
very careful consideration I am not prepared to say now that this provision
is a breach of the law. It seems to me thab it is not, but I am not pre
pared to give a definite opinion. It appears to me, Sir, that the adminis-
trative needs of the country of thg Mandatory must also be considercd.
1f the law means that the Mandatory is required to recognise for official
purposes every language spoken by every member of the League, then I
say, Sir, that the law is an unfair law to the Mandatory. Personally, at
present I am not prepared to say that it is so. The point which 1 wish
to make is that we are supporting this claim on behalf of the traders of
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Tanganyika, a8 my Honourable friend opposite knows, with very great
energy, because we think that the interests of the traders, the Indian
traders, in Tanganyika do require that this concession should be made.
We think it a fair request on the part of the traders. We are not pre-
pared to say that it is & true legal demand, but because we think it is a
fair request we are supporting it; and the point that I want to put to
the House is this, that our suppbrt of this request to the British Govern-
ment is a claim for a concession if you like, but not a claim as a right, and
cur negotiations pressing for the grant of this concession will be very
gravely prejudiced if this House takes upon itsclf to pass this Resolution
and demand to go straight before the League of Nations and arraign the
British Government there. It is practically equivalent to asking us to
break off our negotiations with the British Government. (4 Voic»:
** How long have these negotiations been in progress?’’) The details of
the negotiations, Sir, and the success which has to a very large extent
already attended them will be laid before the House by my Honourable
#iend the Member in charge of the Executive Department concerned,
Fducation, Health and Lands.

Finally, Sir, 1 may be allowed to draw the attention of the Members
of this House to & paragraph in the mandate to which, if I may be allowed
tv say so, my Honourable friend hardly gave sufficient attention. If I
understood him aright he read o paraphrase and not the text of Article 18
of the mandate itself, the mandate of Tanganyika.

Sir P. 8. Sivaswamy Aiyer (Madras: Non-official): May I know what
is the class of mandate here?

Mr, L. Graham: A “* B "’ mandate, Sir. I assume, Sir, that we are
dealing only with the grievances of Indians in Tunganyika. The Resolu-
tion, as I have said, hints vaguely at grievances all over the world. The
(Gtovernment of India have received no intimation of any grievances out-
ride Tanganyika, and for that reason we on the Government Benches are
keeping strictly to the grievances of Indian in Tanganyika. Now, B8ir,
Article 18 of the mandate of Tanganyika provides:

‘“ The Mandatory agrees that if any dispute whatever should arise between the
Mandatory and snother Member of the League of Nations relating to the interpretation
or the application of the provisions of the mandate, such dispute, if it cannot be
settled by negotiation, shall be submitted to the Permanent Court of International
Justice provided for by Article 14 of the Covenant of the League of Nations,'
Now, Bir, the mandate itself requires ncgotiation. Government tell you
that negotiations are in progress, that they are hopeful of the result of those
uegotiations. Now don't you think that in moving this Resolution you
ark us to tear up the negotiations, to interrupt them and have nothing
whatever to do with the British Government. 1 submit that the procedure
is entirely at variance with the procedure laid down in the mandate. The
Mandatory, us I have said before, is entitled to every consideration. He
has undertaken a very heavy task. His own mandate says that in the first
ingtance every grievance on the part of another nation, a member of the
League, shall be made the subject of negotiation with him. My Honour-
able friend says, ‘‘ Let us put aside thjs article altogether; after all it is
only something for the benefit of the mandatory and the mandatory is
fair game. Put him up before the bar of the League of Nations and take
shots at him '*. Bir, I am reminded of a notice which, 1 believe, was dis-
played in & saloon in the west of America in the days when it was known as
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the ' Wild West ’. There used to be an unfortunate man who for the
benefit of the rest of the members drinking in the bar ueed to be set down
to play the piano and there was a notice put up above the piano, ‘‘ Don't
shoot the man at the piano. He is doing his best *’. Now, Sir, the Manda-
iory is in very much the same position. He has & very unpleasant task
Lefore him from which, as I have said, he is going to get nqthing whatever
for himself. It is a task which he has undertaken for the gocd of.civiliza-
tion. Therefore, I say, Sir, he should be given every consideration, and
the least consideration which should be given to him is that when a nation
hus & grievance against him, it should proceed according to the terms of the
mandate. 1f we pass this Resolution to-day, Sir, we shall be prejudicing
very gravely those negotiations which are in progress, from which good
results have already been obtained, though I think my Honourable friend
cpporite rather tended to minimise those results; and we shall be proceed-
ing directly in contravention of the terms of the mandate. For these
reasons, Sir, I opposc this Resolution, though I do trust the House under-
stande that, in opposing this Resolution, Government are convinced that
tney are acting in the very best interests of the Indians in Tanganyika.

Diwan Bahadur T. Rangacharlar (Madras (ity: Non-Muhammadan
Urban): Sir, 1 do not know why on this occagion the Government have
«<hosen a dry lawyes to be their spokesman. I am afraid Mr. Graham
with his legal instinet has been bringing too much of his legal lore into
ilay in dealing with this most elementary question of justice to Indians in
Tanganyika. 8Sir, my Honourable iriend spoke of concessions, Is it a

L " . . s .
concession, 8ir, for a human being to claim “ I will speak my own language,
I will write my own language ''? Is it right for any Government to say,
** No, no, vou shall not speak your own language; you shall not write your
own language ''?

Mr. L. Grabam: On a point of order, Sir. I understand that Gujarati
in freely spoken in the streets of Tanganyika.

Diwan Bahadur T. Rangachariar: Yes, Sir. But you prevent them
writing it. It bas come to that, that it is termed a concession that people
should be able to use their own language. Sir, it is this conception of the
rosition which I am afraid really stands in the way of the Government of
India making that vigorous protest which they are bound to make in this
case. I do concede, knowing as I do what has always been going on, that

12 Nooy,  [here have becn vigorous protests on the part of the Government.

" I congratulate them on the stand they have been making. But,
Sir, the day is soon coming when this law will be put in force—it is not far.
Now, this Regulation was made in 1928, and we have been negotiating and
negotiating in this matier ever since. Where is to be the end of these
regotiations? Sir, this question acquires added importance if you remem-
ber what happened in July 1920 in Viceregal Lodge. A very influential
deputation from Africa waited upon His Excellency the Viceroy. They
had a small complaint to make about the then administration—the mandate
iad not come into force then—they had a small objection to make to a
perticular clause enabling the Administrator to deport undesirables. This
deputation made a vigorous representation on that subject, that they feared
that Asiatics might be deemed undesirable and got out of the country. His
Fxcellency the Viceroy then, as we see in the press communiqué of the
£7th July, 1920, told the deputation this. He read out to the deputation a
rortion of the draft mandate for the Tanganyika Territory which it was
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roposed that Great Britain should receive from the Leugue of Nations ;
ipf tgj?: mandate wes ratified it would entirely safeguard the rights of India.
arded, what has happened

RBir, far from the rights of India being safegu .
since the mandate was established? They have pa.ssed'a. Rc-gula.tmn' coin-
pelling the Indian population there to keep accounts either in English or
Swahili in English characters or in French, and it is o criminal offence not
15 do so and the offender is liable to a fine which may go up to 2,000 shil-
lings. Sir, the Germans were in charge of this country for years and
vears and Indians were not required to keep their accounts in any language
but their own. Now, Sir, it is a strange irony of fate that when their
own Government get charge of the territory, they should be aqb]ected to
th's added injury that His Majesty’s subjects should not keep their accounts
in their own language. Can anyone stand up, Sir, to defend such an action
or. the part of the Mandatory? Does it not rouse the virtuous indignation
of my Honourable friend, Mr. Graham? What has happened? Whero is
he local law, if you make the locnl law yourselves? There was no local
law at the time of the mandate that Indians should ke«p their accounts in
French or in English or in Swahili in English characters. You introduce
the local law and say: Now how can this clause in the Mandate apply?
Clause 7 of the mandate should be read subject to local law, and I will make
the local law depriving you of your right which you have enjoyed for yecars
aud years, if not for centuries? If that is the conduct of the Mandatory
that is sought to be justified now on the floor of this House, I hope the
Government of India are not a party to this justification. It does not do
them credit to stand up here to defend the Mandatory who will impose a
local law againet a usage which has existed in the eountry for long long
vears. Bir, Indians form the bulk of the population there. You will find
there are nine thousand and over Indians out of 10,950 Asiatics, and there
aro only 2,447 Europeans, of whom, 8ir, 160 only are French and 43 are
Belgians. 8ir, when this Ordinance was first passed, excluding French, the
French Government protested and in five minutes they were able to get
the French language recognised as an official language in which the accounts
could be kept, and here, Bir, the British Government, the Government of
India, with a population of 300 millions odd, have been negotiating and
negotiating for threa years without effect. How were the French able to
get French recognised? Did all these fancy difficulties about Chinese and
Sindi stand in the way? Did such difficulties as is Chinese going to be
the language, is Japanese going to be the language—did all these fancy
difficulties stand in the way of the Mandatqrv accepting French in five
minutes? 8ir, France is an independent nation, whereas Indin is not.
That is the truth of it. Here the Secretarv of State for India from one
Chamber has to go on his knees to the Secretary of State for the Colonies in
angther portion of the building. That is the real difficulty which lies in
the way. B8ir, the Indian nation cannot look at it in the same way as
Britishers may be inclined to do. I hope, 8ir, they will take a firmer stand
than the halting stand which has been made on the floor of the House
tosday by my Honourable friend, Mr. Graham. 8ir, it is an elementary
right, I say, and no concession—it is elementary justice. 'What happened
here? Here for purposes of the administrative convenience I know the
Madras Government for a time insisted upon the Marwaris trading in Madras
keeping their accounts in English. In five minutes, Sir, by interpellation
and Resolution in this Assembly, we were able to get the Government of
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India to alter this rule. If for administrative purposes you want to impose
daxes, it is the duty of the Government to find the necessary machinery
snd agency and not compel people to keep accounts in a language they do
not know. It is an absolute injustice for any Government to do this. It
will nqt be a civilised Government if it did that. It w!ll not be fit fpr the
Mogul, it will not be fit for the barbarians to do so; that is to compel citizens
to keep accounts in any language they do not know. They will have to keep
accounts in double column and treble column-—they are accustomed to
keep accounts in their own way. It is the business of the tax-gatherer to
employ the necessary agency for checking the accounts. Now, here is
8 Government which shamelessly imposes this obligation. The people trade
with Ind'a and Zanzibar, all their correspondence is in Gujarati, and then
vou compel these pcople to keep their accounts in English. It appears to
me one moment's reflection will convince any just Government that they
ore imposing an unjust measure. It is against that that Indlar‘ma protest.
I ‘s against that we want the Government of India to take s firm stand.
Bir, let not dry questions of law enter into it. Here is a question affecting
a large population and not a handful of peoplee My Hongurable friend,
Mr. S8hanmukham Chetty, has told us that out of the traders there more
than 90 per cent. of the commerce is in the hands of the Indians of this
country. Very little of it is in the hands of Europeans. Therc are very
few Furopeans cngaged in commerce there. B8till they are able to get their
lunguages recognised for keeping accounts and my Honourable friend justi-
fied it by saying they are the official languages of the League of Nations—
English and French. What has that got to do in Tanganyika? Then, Sir,
let Gujarati be also the official language of the L.eague of Nations if it comes
to that. We are paying for the upkeep of this League of Nations. If any
benefit is to be derived at all from our being a State Member of the League
of Nations, this is the oceasion for the Government of India to insist upon our
rights. There is a large foeling, as Honourable Members of this House well
know, there ‘s a large feeling, that we get no benefit from being a member of
the League of Nations. In fact, there was a serious proposal made by Bir
Dova Prasad Sarvadhikary that we should cease to participate in the League
of Nations. Bir, that feel'ng will grow if we do not take advantage of our
position as an Independent State Member of the League of Nations. BSir,
‘the Mandatory unfortunately happens to be our own Government. They
claim to be our trustees. Is this the way a trust is to be discharged, to go -
and compel your people to keep accounts in a foreign language? Sir, lct
there be warmth and indignation in the protest. I do not want in any way
to spoil the negotiations which may be going on, but let more pressure be
put upon the Brit'sh Government. This is not the sort of lukewarm sup-
rort which we have seen to-day which we want—we want & wholehearted
#nd vigorous support of this proposal. The British Government will be
placed in a most embarrassing position; if to-day the Resolution is not
carried, some months hence it will be carried, so this situation has to be
faced. Let the Brit'sh Government be aware of it. In that aspect I give
my support to this motion.

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, this morning
when I got hold of my morning paper the Hindustan Times, s Nation-
alist paper of this city, commenting on this Tanganyika Resolution, it eon-
~cluded in this way:

““ The attitude of the (overnment of India in this dircussion will form & test
mas to the sincerity of ita professions with regard to the condition of Indians abraad.”
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Bir, many of us already know the attitude of the Government of India in
this matter, and the %!onouru.ble Mr. Graham, the Member for Gujrat,
defined that attitude when he said that the Government of India cannot
accept this Resolution. When the Honourable Member for Gujrat spoke-
so feelingly about the Gujratis—1 wonder if the Honourable Mr. Graham
keeps his domestic accounts in Gujrati—and said that their domestic
accounts are not to be kept in Gujrati but are to be kept in English or in
Swahili. But I am thankful to the Honourable Mr. Graham for coming
out in the true colours of the Government of India and saying that they
cannot accept the Resolution and for his having dealt with the case before
us not by means of that long-winding argument to which we are so accus-
tomed from my friend, the Honourable Sir Narasimha Sarma, the Law Mem-
ber. The Members of this House are very much accustomed to the wisdom
of the Leader of the other House. The other House is full of wise men,
and naturally the Leader of that House brings to us lots of that wisdom
and sometimes expostulates with this House, but somehow, when we go-
to our ownehomes and read these long debates of the Honourable Mem-
ber, we find them without any corn_ but full of husk and chaff. In 1923,
a Resolution of Sir Deva Prasad Sarvadhikary partially brought this Tan-
ganyika question, already alluded to by Mr. Rangachariar, for discussion
before the last Assembly—which was also full of wise men, but we don't
find most of them amidst us to-day. That Resolytioh was replied to
by the Honourable Sir Nurasimha Sarma in his long winding, flamboyant
language to which I have already said we are so accustomed. Referring
to this Tanganyika question, what did he say? He did not speak s, bluntly
as my friend, Mr.'Graham. Mr. Graham is not an Indian but an English-
man—s Member of the Executive Government and can adopt the bureau-
cratic tone and speak bluntly. He therefore says, '‘ the Government of
India will not accept, neither will the Coloniul Office, who are the Manda-
tory of Tanganyika, accept any such proposition."’ DBut my friend, Sir
Narasimha Sarma is an Indian; before he joined the Government Benchesn
he was a public leader and he kept in touch with ur, and, when he will
return to us after a few months he will have again to keep in touch with
us. What did he reply? Referring to this Tanganyika question, he raid:

‘I maintain that the Tanganyika mandate falla within the second class of the-

“ B.”” mandates. Now here the British Government are directly responsible for the
administration of Tanganyika.'”

I ask the House to note this British Mandate. Well, of course, the
British Government, no doubt, exereise conirol over the Executive Mem-
bers of the Government of India in matters which are the concern of the:
British Government, and the Tndian Government must earry out the orders
of the British Government because thev are the masters of the Indian
Government and the Indian Government is a part of that British Govern-
ment. Referring to the servility of Tanganyika Sir Narasimba Sarme
stated :

‘“ Except to this extent that some favour has been shown to the native, the
indigenous inhabitant of Tanganyika, 1 cannot think that Honourable Members can
take exception to favours shown under the taxation laws with regard to the indigenous.
inhabitants of that country whose interests were primarily entrusted to the safe
keeping of the British Government.’*

Remember, we are not part of the British Government. ‘‘ Barring that,

there is no diserimination whatever. Furthermore, there are no disabili-
ties whatever ''—mark yon this, coming from a responsible Indian leader
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The Indians complamed of what? ‘° They were asked to keep accounts
in English and Swahili, they were asked to take out licenses every year,
the taxation was imposed at a time when there was a tremendous trade
depression, so forth, and so forth "’. I will come to his assurance to the
House, to the Indian Members—of course the Members of the Legislative
Assembly at that time were also full of wise men, many of them were
very wise men. The Government of India were asked to interfere and
to do all that they could to sce that those laws which prejudicially affected
the interests of Indians who were settled in that country should be
removed, and my Honourable friend, the Law Member, who is always very
glad to interpret the GGoverntnent views to us in this House, said:

““1 am glad to say the Home (overnment have promised such consideration and

have authorised the Government of India to state that the question of introducing
amendments into the Ordinance will in due course be considered by the Secretary of
Btate in consultation with the Governor.”
Of course, they have done nothing; and that year another very wise
Member of the Government of India, Sir Tej Bahadur Sapru (I do
not know if he was then & Member of the Government) represented us on.
the League of Nations and slso at the Imperial Conference. We thought
that wise Member of this House would place the case of India very strong-
ly before the Imperial Conference, but look at the way he placed our case
before the Imperial Conference. He said:

“In Uganda Indians are pressing for representation by election rather than by

nomination to the Legislutive Assembly, and in Tangonyika, which my countrymen
helped to win for the Empire, Indians have certain grievances which I understand are
at present under ithe consideration of the Colonial Office, such as the profits tax, the
pedler’s license, trade license, and may I express the fervent hope that the Colonial
Office will give a very sympathetic consideration to those considerations before they
arrive at any decision.”
Look at the defence which our Honourable Member makes. It is all
wisdom, they always talk in the language of wisdom, they do not press our
point, they always speak conveniently and mildly, and beg und agitate with
the Colonial Office. Well it is something of course, but not all. Our
delegate Bir Tej Bahadur Supru might have received his instructions from
my Honourable friend, Sir Naragimha Sarma, as probably he was in charge
of this question then.

Well, my friend, the Mover of this IResolution, usually when he takes
up any Resolution, presses hard and hits hard, but to-day he was in a
very begging attitude; he usked for certain favours from the Government of
India, from the League of Nations, from the British Government. Do you
expect any fauvours from the League of Nations? What is that body? A
body of old wise men, thinking of universal co-operation and humani-
tarian principles, formed that League of Nations. But who joined that
League of Nations? One of the founders of that Lengue of Nations, Mr.
Wilson, is dead. Why did he die? (Laughter) It is the failure
of the League of Nations that killed Mr. Wilson. It is the
imperialigtic policy of Britoin that killed Mr. Wilson. The poor man died
heart-broken. That was why Mr. Wilson died a promature death. An-
other member of this League of Nations, Lord Robert Cecil, has received a
medal from the United States for his good intentions towards the League of
Nations. And we Indians, what interest have we in the League of Nations,
although we pay lots of money every year? At first we were a first olass
member but now we are a second class member. We pay to the tune of 12
lakhs of rupees. We have no representatives on the League. Who will be
our representatives? My friend Mr. Graham will say that the people of India
can have no representation, that the Government do not think that India is



1008 LEGISLATIVE ASBEMULY. [12Tn Fes. 1925.

[Mr. B. Das.]
fit to sit side by side with other nations in the League of Nations. Bir Ali
Imam onee represented India in the League of Nations. He pressed the
Indian point hard in regard to representation of India on the Labour Organi-
sation of the League and told them that 60 millions of people in India are
labourers. But have the Government of India doge anything? Is there any
Indian who represents us on the Labour Organisation? Of course the Gov-
ernment of India may send as the representative of India one of the mem-
bers of the executive Government or one representative from amongst the
Ruling Princes of the Native States—those they want to give a holiday in
Europe. But do they represent the people of India or do they represent
the executive Government of this country? We do not want the executive
Government of this country to be the representative of India in the League
of Nations. It is the people of India who must be represented in the

League.
Mr., L. Graham: On a point of order, Sir, the Honourable Member is

speaking on the amendment which, I think, you will rule out of order.

" Mr. B. Das: Sir, my friend, Mr. Rangachariar argued the very thing.
1 therefore say that my friend Mr. Chetty has put his demand very mode-
rately. But I say whether the Government accept this Resolution or
not, 1 do not expect anything will come out of it, because the Government
of India are committed to the principle to which my friend, Mr. Graham,

referred this morning.
On a point of order, Sir, can I move my amendment?

Mr. President: The Honourable Member's amendment is clearly outside
the scope of the Resolution.

Mr, B. Das: Then 1 will conclude my speech. Mr. Chetty’s Resolution
was sbly seconded by Mr. Rangachariar and it has my hearty support.
But I still say it is & very modest demand and s moderate demand and 1
hope when the Honourable the Law Member discusses this subject, he will
give us an idea as to what will be our fulure representation in the League of
Nations; whether we will go there as sightseers or whether there will be
actual representatives of the people of India who would have a voice, who
will really represent the feclings of the people of India.

Mr. J. W. Bhore (Secretary, Department of Fducation, Health and
Lands): Sir, before the House decides to commit itself to the acceptance
of this Resolution, I think it ought to have before it a clear and dispas-
sionate statement of the position, so far as the facts are concerned, in
regard to the offending Tanganyiks Ordinance. From the speech of the
Honourable Mover I gathered that it was this Ordinance and more parti-
cularly the requirement that traders’ accounts should be maintained in
English, French or Swahili that has induced him to move the House to
take the unususl, the drastic and—I hope to show—the ifpportune step
recommended in this-Resolution. Sir, when the Honourable Mr. Shan-
mukham Chetty tekes the floor of this House, we are growing accustom-
ed 'to expect from him a speech of more than ordinary distinction and I am
sure the House will agree that he has not disappointed us to-day. But
T would not like the real issue to be clouded by his eloquence. I propose,
8ir, to state the simple facts of the case and I ask the House on those
facts to come to the conclusion that the right course, the only possible
courge to adopt is not that recommended in the Resolution but that which
the Government of India have pursued and which they are pursuing
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at tho present moment. 8ir, the grievances of Indians in Tanganyika
flow from what has been called the Trades Licensing Ordinance, which
has been objected to universally in the territory concerned, and in regard
to which we ourselves have made most earnest representations to the
Colonial Office. Now, Sir, what is it in this Ordinance to which excep-
tion has been taken? I would like the House to be perfectly clear on
this point and on the nature of the grievances. Indians in Tanganyika
have laid stress on two grievances in respect of this measure. The first,
8ir, is the necessity for the yearly renewal of trade licenses which places
traders at the mercy of the officials every year. The second is the
requirement that accounts should be maintained in English, Swahili or
French, which will inflict an, intolerable burden on them. Now, Sir, on
both these points we have pressed the Indian case. With what result?
I know, Sir, it has been suggested that our intervention has been impotent
und barren of results and that we have only succeeded in wasting time.
8Sir, I am content to place the results achieved before the House and
leave the decision to its judgment. Now, Sir, in regard to the first griev-
ance we have been able to get the categorical assurance from the Secre-
tary” of State for the Colonies that the apprehension lest the licensing
suthority might raise difficulties or make conditions when application is
made for further renewal of a license.is groundless. This will not be
possible and licenses will be renewed us a matter of course on payment
of the fee. I think, Sir, the House will ugree that we could®have obtained
no meore satisfactory assurance on that point. So much, Sir, for the
first grievance. Now, let us come to the second. In our representations on
this matter we made it clear that while the language rguirement in the
matter of the maintenance of accounts would operate very hardly on
everyone generally, it would operate with exceptional hardship on the
small trader. Sir, the Secretary of State for the Coloniecs, who, I may
say, received all our represcntations with the utmost courtesy and the
utmost considerations was able to see eye to eye with us on this matter
of the small trader. In order to afford relief to the small trader it was
directed that no one whose profits did not exceed £150 a year should be
required to maintain any accounts at all; and, Bir, it was further order-
od that the language provieions of this Ordinance should not come into
force until the 1st of April 1926. There, Sir, the matter rested, until
the Coloninl Office added French to the list of languages in which accounts
might be maintained. Then, Sir, we again took the matter up and,
taking advantage of the presence of our Colonies Committee in London,
we utilized their able advocacy to again press our case. How did the
Colonial Office meet us? They did not say to us this is a chosc jujés
and we cannot go into the matfer at all. On the contrary, Sir, they
expressed their readiness to re-open the question. And T am agble to
announce that the new Governor of Tanganvika has been instructed to
re-examine the whole position. That, Sir, is, in brief, the historv of
the case and it is at this juncture that this Resolution is moved. Sir, 1
know that it has been suggested that we have been unduly patient in
this matter. Sir, paticnce 1s the badge of all our trihe on this-side of
the House. It is perfectly true that negotiations have been protracted.
But in our very natural anxiety to see that a quick and rapid settlement
is reached in this matter, let us not forget the fact that in the circum-
stances of this case delay is inevitable. The parties to these nerotia-
tions live in three scparate continents thousands of miles away and the
_ House will recognise that physical conditions alone impose an almost in-

superable obstacle to a quick and rapid settlement. Then, again, Sir, it
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hus been suggested that negotiation as a weapon of settlement has failed.
Sir, T deny that absolutely. Is it nothing that in regard to our first
grievance we have been able to get a most satisfactory solution? Is it
nothing that we have been able to get a material restriction of the applica-
tion of the Ordinance itself? Is it nothing that we have been able to get
for thoe small trader total exemption from the application of this Ordi-
nance? Is it nothing, 8ir, 1 ask, that we have finally been able to get
from the Colonial Office the assurance that the matter will be re-opened
and that the whole question re-examined? Sir, I ask this House to
consider whether, in view of all that has been obtained by patient nego-
tintions with the Colonial Office, it is now prepared to discard rudely this
method of settlement? Sir, I can conceive of no more inopportunc
moment for pressing this motion. We are practical men and we arc
striving by practical means to secure some practical measure of relief for
our nationals abroad. I do ssk this House most earnestly to endorse un-
equivocally the action and the course which we are taking and I do appeal
to my Honourable friend the Mover not to press his motion,

Mr. Devaki Prasad 8inha (Chota Nagpur Division: Non-Muhammna-
dan): Sir, 1 could not understand the point of view of my Honourable
friend Mr. Graham when he stood up to deliver the official reply to this
Resolution. told us that the demand of the Indians settled in Tan-
ganyika was a Tair request, a claim for a concession, und he -emphatically
asserted that it could not be described as n legal demand for their right.
I was surprised, Sir, how, considering the demand of the Indians to be
only a request fdl a concession, the Government of India could press for
s recognition of this demand. The administration of the mandated ter-
ritories is carried on uecording to the provisions of the Covenant of the
League of Nations, which explicitly lays down that the administration
of the mandated arca is to be carried on for the development ond  well-
being of the people of that aren. If, therefore, the demand of the
Indians settled in Tanganyika is merelv a claim for a concession or =a
fair request, I submit, Sir, that it would not only be unbecoming of the
Government of Indin to do so, but would also be contrary to the provi-
sions of the Covenant to press for this demand. I, therefore, take it.
Sir, that in pressing for the recognition of the demands of Indians settled
in Tanganyika the Government of India realise that it is not merely of
the character of a fair request or a claim for a concession but it has some
of the attributes of n demand for a right. Now, Sir, if it is a demand for
n right and if the Government of Indin realisc that the digabilities im-
posed upon Indian settlers in Tanganyika by the linguistic and fiscal
obligations are a violation of their rights to trade freely in that country,
then the Government of India are bound by that - Article of the Mandate
which the Honourable Mr. Graham himself read- out to the House. I
shall refer only to the last portion of it. It eavs:

*“ The Assembly will also secure equal opportunities for the trade and commerce
of .other Members of the League.'”

Next, Sir, it has been pointed out to us by the Honourable Mr. Bhore
as well as tho Honourable Mr. Graham that this is not the proper way
of handling the situation. The Government of India consider that much
bencfit can nccrue from prolonged negotiations carried on through the -
Colonial Office in England. 8ir, going through the report of the sessions
of the League of Nations one is struck by the fact that things even much
less important than the one which we are discussing to-day have been
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the subjects of discussion beforc the Assembly of the Lengue of Nations.
I take, Sir, the report of the Assembly for the yenr 1928 published by
the British Branch of the Lengue of Nations. On page 44 of that report
we find:

“ Into such msiters as labour conditions, the proportion of the local budget devoted

to education, the control of the arms and drink traffic, the inuestigation was often
searching, with results which inspire generally much .ground for confidence."

Sir, T had an opportunity of discussing the question of Indians settled in
the mandated territories, particularly Tanganyika, with a gentlernan
who shall be nuameless for the time being, but' who had watched
the proceedings of the Assembly of the Leugue of Nations from year to
year. If T may be permitted to mention a pemark which he made to me
i this connection 1 way say, Sir, that the gentleman informed me that
it was curious how the represcntatives of India for the last two years—
mind you, it was only for the last two years—did not consider it their
duty to go into the details of tho reports submitted by the Mandates
Commission to the Assembly of the Lengue of Nations. My Honourable
friend from Orissn, my immediate colleague to the right, has ventilated
the grievances of this Assembly against those eminent Indians who have
represented the Government of Indis in the Assembly of the League of
Nations. I may here mention, Sir, something which would go o little
contrary to that suspicion which seemed to inspire the thoughts of my
friend. The gentleman, whom I have referred to just now, told me that
the only effective ndvocacy of the rights of Indinns settled in the man-
dated territories that he had heard at the various sittings of the TLecague
of Nations was from that eminent Indian patriot who sits within the
walls of this Assembly, namely, Sir Sivaswamy Aiver. We also find in
the report of the Assembly published in the year 1922 by the British
Branch of the League of Nations the following lines:

‘*When it fell to the Assembly to debate the Sixth Commission's report, a
spectacle was provided which two years ago would have seemed incredible. For not
only were the actions of that majestic institution, the British Empire, called publicly
in question by delegates from countries of a couple of million inhabitants or less, but
representatives of one branch of the Empire did not hesitate to mount the platform .
and censure the policy of another in the eyes of the world.”

Then, Sir, the Report goes on to deseribe the specches made by the
various representatives of the British Empire, -und the relevant portion
runs as follows:

‘*“ There came next Sir Sivaswamy Aiyer, leader of the Moderate Party in the
Indian Legislative Council, who took occasion to make some observations in reply
to Bir Francis Bell (New Zealand), and also passed various strictures on the methods
of Sonth Africa as a Mandatory.”

Sir, the information which I could gather from the gentlemen who
had attended more than three sessions of the Assembly of the Leaguc
of Nations was that since the time of Sir Sivaswamy Aiyer the case for
India was not at all placed before the Assembly of the League of Nations.
Sir, we know that the Government of Indin are fond of negotiating only
through the Colonial Office in England, but we have experience of the
assistance and the helping hand offered by the Colonial Office in ques-
tions that affect the rights of Indians in other countries. We know, mir,
that there is very little hope which we can entertain from the Coloniul
Office in England. I have heard from people who have worked in the
Colonial Office that the interest which thev take in the affairs of Indinns
abroad is merely the intercst arising from  oedinary courtesy.  There is

n2
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another and more effective way of handling the situation, another and a
speedier course for bringing the difficulties of Indians to the light of pub-
licity, and that is by raising the question through the proper channels,
by instructing the representatives of India who attend the Assembly of
the League of Nations, to ventilate our grievances there. What this
Resolution suggests, Sir, is by no means an unusual course. On the
other hand it is regarded by those who have experience of the League
of Nations as the most appropriate course. In a little book published by
the League of Nations called ‘‘Reconstruction since the war: a Survey
of four years’ work by the League of Nations, 1920-1923,"" we find the
following passage on page 28:

“ The Mandates Commission if thus merely advisory to the League Council, but

in course of time must become a valuable body with highly varied expert knowledge
on administrative problems all over the world.

The Council and -Assembly can exercise no direct authority over a Mandatory, but
through them the principles and practice of the Mandatory's administration are
brought quickly and directly to the bar of the world’s public opinion. The result
can hardly fail to be beneficial."

Therefore, Sir, in the opinion of those who have studied the oconsti-
tution and the working of the League of Nations, the best method to
follow in this case is to place the case of India before the bar of public
opinion by ventilating it at the Assembly of the League of Nations,

Sir, in the course of the discussion of this Resolution I have found
that too much emphasis has been laid on the linguistic obligations im-
posed by the three Ordinances referred to by my Honourable friend Mr.
Chetty in his opening speech. 8ir, I hope I shall not be accused of any
want of patriotism if I differ from Mr. Chetty or from my other Hon-
ourable colleagues who have preceded me on this question. I fear, 8ir,
that we in India and our Indian countrymen in Tanganyika have been
laying rather undue emphasis on the linguistic obligations imposed by. the
Ordinances. I realine that the problem of Indian settlers in Tanganyika
as well as in other Colonies, the difficulties created there in the way of
our countrymen enjoying full rights . . .

Diwan Bahadur T. Rangachariar: In what respect do they not enjoy
full rights in Tanganyika?

Mr. Devaki Prasad Sinha: There are fiscal obligations besides  the
linguistiz obligations imposed by the Ordinances. I regard, 8ir, the
fiscal obligations and the obligation to get their licenses renewed .from
year to year as far more humiliating than the obligation imposed on
them to keep their accounts in Swahili or in English. And my reason is
this. As I was just suying, the situation which our countrymen in vari-
ous countries and in colonies abroad have to face, the situation which
gives to them certain difficulties, is due more to economic causes than to
political causes, and if our countrymen who go to other places and to
other colonies of the world try to assume the roll of aggressors there, our
position as inferior members in this bargain would become still more difficult.,
As T said, 8ir, 1 speak with a great deal of hesitation on this question,
but 1 honestly feel that if on going to another country Indians do not
try to identifv themselves with the interests of that country and to ap-
preciate the thouchts and the sentiments and the feelings of those people
among whom they have to live and to die, the position of Indians will,
I am sure. continue to be difficult. It is our duty to take an interest in
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our countrymen settled abroad to see that their standard of life is raised,
to see that they undertake to make themselves adaptable to the condi-
tions of the eountry in which they have to settle down, but at the same
time we must not forget that it is our duty to fight for the rights of those
of our countrymen who are settled abroad—the rights of citizenship and
the rights of freedom of association and freedom of speech—if those rights
are at all sought to be violated. 1 want to make a distinction between
the linguistic obligations imposed by the Ordinances and other kinds of
obligations which interfere with the trading facilities given to all citizens.
I consider, Sir, that it is far more important, for us to agitate for the re-
moval of other disqualifications in the way of carrying on trade in Tanga-
nyika. It is far more important for us to agitate that the obligation
which an Indian citizen there is subjected to of renewing his license from
year to year should be cancelled rather than that we should be fighting
merely on the sentimental ground of gaining the right of writing our
acsounts in Gujrati. Sir, 1 hope 1 shall not be misunderstood, but I do
hope that the efforts of the Government of India and those of our leaders
in this country who are anxious to see the lot of Indians in the colonies
improved, may not be limited merely to a dispussion of this question in
this Assembly or in the Assembly of the League of Nations. JIt is our
duty also to carry on some kind of propaganda in those countries where
our countrymen are settled as colonisers, propaganda with a view to giving
them u stimulus for increasing their own standard of life and for showing
to the world that so far as business capacity is conccrned, so far as the
capacity for developing the undeveloped resources of these colonies is
eoncerned, our countrymen are in no way inferior to the other white colo-
nigts. With these words, Sir, I support the Resolution.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban):* Sir, ufter
I listened to the speech of Mr. Graham and the speech of Mr. Bhore, I
remembered what the late Mr. Gokhale said. He said that the Govern-
ment of India in personn:l were foreign, but he wished that in spirit they
were Indian. 8ir, in those days the personnel of the Government was
almost entirely foreign. Now it is a mixture of foreign and Indian, almost
half and half; but I regret to find that the spirit is still not Indian. There is
something magical, something extraordinary, some sort of witchcraft at
work, 8o that when you are translated to that Bench you seem to forget the
Indian feeling and the Indian spirit. Mr. Bhore, for whom I have very
great respect, in his able speech, if T may say so, put the case very clearly
and he appealed to us not to embarrass the Government. Sir, it reminded
me of one set of beggars asking another set of beggars not to do something
which might destroy ‘‘ our interests.’” No doubt the Government of Indin
are merely a subordinate branch of the British Government. No doubt
they are afraid that in the course of the negotiations that are going on, if
we paes this Resolution, th Colonial Secretary will at once say, ‘‘ We are
not going to discuss any more.”” And Mr. Bhore is mightily afraid that,
if this Resolution is passed, the negotiations will come to an end. Well,
Sir, although I recognise his advice that we ought to be practical—and I
am not one of those who does not beliove.in tﬁe wisdom of negotiations
and compromises, T believe in them fully,—still, let us examine the
gituation. We have been at it for the last two years. It is perfectly true,
as Mr. Bhore has pointed out to us, that the Government of India have
succeeded in making the position of the Indian traders more satisfactory
with regard to the licenses. I also econcede that with regard to the small

* Not corrected by the Honourable Member.
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traders the representations of the Govermment of India have borne some
fruit; but remember even they have got to pay the translation fees in
order to enable the officials to examine whether they come under the
taxable amount of their income or not. 8ir, what is the question about
which we have been negotiating for the last two years with His Majesty's
Government and the Colonial Secretary? It is a simple question. Do 1
understand that the Colonial Becretary or His Majésty’s Government is
s0 incompetedt ns not to understand this simple question? Does the
grievance exist or does it not? Is it a just one or is it not a just one? And
does it require two years and do you want still more time to understand it?
After Mr. Bhore’s strenuous efforts, after the heroic efforts of the Govern-
ment of India for the last two years, where do we find ourselves now?
The Colonial Secretary has graciously consented to re-open the question,
says Mr. Bhore. I ask you, does not that show the utter impotency of the
Government of Indiu? And you ask us now to do what? To wait. For what
and for how long? Bir, in spite of this strong feeling, in spite of this strong
opinion that I hold, I would have willingly agreed to meet the Government
but for this difficulty. The Leaguc of Nations is going to meet in July. (4
Voice: ** In September.”)® Well, in September, if you like, ut leust this
vear. This Ordinance will come into force in April 1926, and supposing
nothing is done and the sittings of the League of Nations nre over. This
Ordinance will come into force in April 1926. Before whom, then, can we
go except that final Court of Appeal which is open to us? And, Bir, how
1= it going in any wey to prejudice the position of the (Government of Indin?
The position of the (Govermment of India is quite clear. As my Honourable
friend Mr. Bhore said, 1 wn sure the (Governmeént of Indin are doing their
very best, notwithstanding the spegeh of Mr. Grahamn which, to my mind,
wus one which ought to be comdemned. He talked of concessions. He
spoke ss if it was o fuvour. He talked and adduced arguments which, to
my mind, were reully disingenuous arguments. Why? He himself said
that he did not want to say anything which would prejudice the intereste
of Indians in Tangwnyika, and the whole of his speech from top to bottom
wae intended to convey the impression that he would try and get a conces-
sion as if it was nerely 4 concession. Now, 8ir, what T want to ask the
Government of Indie is this, How is it going to prejudice you if this
Resolution is passed? Yoar position is very clear. You have been negotiat-
ing, and I frankly admit thut, so far as the Government of Indis are con-
corned, they have been doing their best. I do not doubt it for u moment,
although 1 regret the speech of Mr. Graham and its tone. Bir, T again
usk, how is tho position of the Government of India going to be prejudiced?
Their position is this. They say: ‘' For the last two vears, we have been
negotiating; we are still willing to admit that there is a just and n reason-
nble grievance which should be removed.”” Please remove it. But if
vou do not remove it oul of sheer justice, out of sheer fairness to India,
vou, as the Government of India, will have to place the matter before the
League of Nations which is the final tribunal, and we in this Assembly
desire you to do so if you fail in your negotiations. Therefore, Sir,
T fail to understand how this is going to embarrass the Government of
India, and I am not at all convinced by the arguments of Mr, Bhore that
we should not press this Resolution to a division if neocessary.

8ir P. 8. Sivaswamy Alyer (Madras: Nominated Non-Official): Sir,
when I came this morning, I had no intention of participating in this
debate, but after hearing my Honourable friend, Mr. Graham, I think it
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is very undesiruble that the observations which he made as to the legal
position should go unchallenged. We have all had the advantage of
hearing Mr. Bhore, and the appeal he made to us not to embarrass the
Government of India in their negotiations with the Home Government.
I fully appreciate the force of that appeal, and 1 have no desire whatever
to cause any cmbarraessment to the Government of India in the negotia-
tions which they are said to be carrying on with the Home Government.
But at the same time I wish to make it perfoetly clear that we have
remedy under the Covenant of the League of Nations. At any rate the

doubts which Mr. Graham feels seem to me to be due to an

1 »M. oxceedingly narrow interpretation of the Covenant of the League
of Nations and it is very desirable that the Government of India should be
braced up in their understanding of the legal position. That there is a
grievance will hardly admit of any dopbt. That these 10,000 Indian
wettlers have been in the habit of keeping their accounts in their own
vernacular even during the German regime has not been questioned.
That there has been a law now made requiring all these people to keep,
their accounts in either English or Swahili is also a fact. The only
question is whether there is a remedy open to the Indian settlers and if so
a remedy only by way of representation to the Homo Government or by
nction under the Covenant of the League under this mandate. It is not
necessary for me to make any observations upon the remedy by way of a
representation to the Home Government. The real question now before
us is: have we or have we not a right under the mandate which has been
conferred upon Britain with regard to this territory? Now Article 7 of this
mandate distinetly lays down that the Mandatory shall secure to all
nutionals of States, Members of the T.eague of Nations, the same rights as
are enjoyed in the territory by his own nationals in respect of entry into
and residence in the territory, the protection afforded to their person und
property, the acquisition of property, movable and inunovable, and the
exercise of their profession or trade, subject only to the requirements of
public order, and on condition of compliance with the local law.

The first question is whether this Article speuks only of legal rights or
of moral rights and claime as well? The suggestion that it is confined to
purely legul rights does not seenr to me to be well warranted. Has arny
person any right of entry into a piece of forcign territory? I am not aware
of any legal right in any person to enter the territory of a State of which
he is not a subject. There is distinetly recognised by this Article the

. right of subjects of other States to enter the mandated territory. It is
not a legal right but & purely moral right that is recognised by this Article.
‘Similarly, the right to carry on a profession or trade may be a perfectly
Tegal right in the country in which a person resides but I am not aware that
n person has gol a legal right to go and enter any country in the world to
«carry on his profession or trade. It may be a natural right, it may bo a
moral claim. DBut all the rights that- are recognised here of the nationals
of other States who are members of the League of Nations to enter the
mandated territory or to acquire property there or to exercise a profession
or trade are all rights not of a strictly legal character, not recognised bv
any municipal law but recognised only by perhaps international law or
perhaps not even that but only by considerations of expediency and inter-
national relationship. The argument therefore that only legal rights are
contemplated by this Article seems to me to be not well founded. The
right to keep & person’s agcounts in his own langusge is to my ming
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incidental to the exercise of his profession of trade and the right is
subject only to two limitations, namely, the requirements of public order
and the condition of compliance with local law. The requirements of
public order cannot certainly be stretched to cover this regulation that he
must keep his accounts not in Gujrati which is his vernacular but in some
other language. It refers rather to considerations of the character of
police regulations. The words are certainly inappropriate to a regulation
of this character requiring accounts to be kept in a different language.

Then as regards the condition of compliance with the local law, is it
some local law already existing or some local law to be made hereafter?
Supposing that the words *‘local law’’ are to be construed in a very general
way 8o as to include local laws which may be made in future as well, and
that the Mandatory with regard to Tanganyika made a law that no person
not acquainted with the Swahili language should enter Tanganyika terri-
tory, would you say that it was a mere local law or would you say that it
swent further? A provision that no person shall enter Tanganyika territory
who was not acquainted with the Swahili language might from one point
of view be considered to be a local law. In fact, any law that is made by
the Legislature of any particular country can be said to be a local law. I
do not think, however, that the words ‘‘local law'' can be interpreted so
a8 to mean u law of this general description. If it is interpreted so as to
include any and every law made by the Legislature of that country, the
Legislature may make laws which would have the effect of completely
cancelling all the rights which are recognised and conferred by this Article
7. It seems to me that the Article has to be interpreted in a reasonable
way in accordance with the spirit in which it was framed, and so as not
to destroy the rights recognised by it. Having regard to the intentions of
the framers of the Act it seems to me that in this particular instance at
any rate there can be no doubt that the rule that the accounts of 10,000
settlers out of 12,000 shall not be kept in their own vernacular but in
another language was not a reasonable law to pass. '

Then, Sir, if there is a violation of a right conferred by Article 7,
there is a remedial right conferred by Article 18 of making a representa-
tion to the League of Nations and any question of the interpretation or
application of the Articles of the mandate is a matter for the Permanent
Court of International Justice. Article 13 provides: '

‘ The Mandatory agrees that if any dispute whatever should arise between the
Mandatory and another Member of the League of Nations relating to the interpretation .
or the application of the provisions of the mandate, such dispute, if it cannot be settled
by negotiation, shall be submitted to the Permanent Court of International Justice
provided for by Article 14 of the Covenant of the League of Nations.'

We certainly have a case for taking before the League of Nations and the
Permanent Court of Justice in regard to the manner in which this Article
has been interpreted or -applied. I wonder whether the spokesmen on
behalf of Government contend that we have absolutely no case whatever
to take before the League or that there is no reasonable doubt as to the
interpretation or the applicution of the provisions of the mandate. The
Government spokesmen seem to labour under the impression that they are
bound to strain the Articles against our own nationals and that they are
bound to interpret or apply these provisions of the mandate as far as pos-
gible against ourselves. Iustead of giving the benefit of doubt to our
own nationals they seem inclined to give th‘s benefit of doubt, if any,
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to the Mandatory who has proceeded in a manner so utterly unreasonable
and so conirary to the spirit of the terms of the whole mandate. I
think it is at least a case in which there is reasonable room for a difference
of opinion as to the interpretation or application of the provisions of the
mandate which we are entitled to submit to the League. -Of course, it does
not prevent us from seeking the other remedy of u representation to the
Home Government. I do not wish to place any impediments in the way
of the adoption of that course. By all means let the Government of
Indis pursue that course, but if we fail, let us have recourse to the other
remedy also which is provided by the terms of the mandate.

Mr, R. K. Shanmukham Obetty: Sir, when a person is driven to the last
extremities he generally goes to n lawyer- and the Government of India
were evidently in that position when they briefed Mr. Graham to reply
to the Rewolution that is now before the House. But unfortunately,
Mr. Graham also was in the position of a lawyer who was conscious of the
fact that he had a very bad case, indeed, to defend. After the very able
speech of my Honourable friend Mr, Jinnah in which he exposed the utter
untenability of the position taken up by the Government, there is not
much for me to say by way of reply.

Bir, so far as T ean see, Government can oppose this Resolution on one
of threc grounds; firstly, that they have no case to take up before the
League of Nations; secondly, that it is not proper to lodge this complaint
at this stage beenuse here is still hope of coming to a settlement by negotia-
tion; or thirdly, that the Government of India are not in a jposition under
any circumstances to lodge a complaint against the British Colonial Office.
It is only on one of thesc three grounds that Government can oppose this
motion. If I have understood my Honourable friend, Mr. Graham, rightly.
his position was the first one. He is doubtful whether we have got
proper cuse to take before the League of Nations, 8ir, he said that the
Government of India are trying their utmost to get a concession in favour
of the Gujurati merchants. I emphatically protest against the use of the
word “‘concession’’. So far as I am concerned, and so far as this House
is concerned, there is absolutely no doubt that the provisions of this
Ordinance enforcing the wuse of only English, French or Swahili as
languages for commercial accounts are a serious infringement of the legal
right conferred upon the Indian scttler by the terms of the mandate given
to the British Colonial Office. 1f we are convinced of that position, we
have certainly got a case to be taken up before the League of Nations and,
if necessary, before the International Court of Justice.

The seeond position was tgken wp by my Honourable friend Mr, Bhore.
He fortunately took up an attitude of sweet reasonableness which I wel-
come. His position comes to this: We have been carrying on negotiations
with the British Colonial Office for the last two vears and we are not hope-
less of the result of our negotiations. Sir, the Government of India arc
the most optimistic body in the world. They ure never hopeless of anything
in the world. This matter was brought to the notice of the Government of
India as early as March 1928 and in a letter received by the British Indian
Colonigl Merchants Associntion dated 17th March 1928 the Government
said : : ‘

“ T have been desired by the Honourable Mr. Chadwick to acknowledge the receipt
of your telegram of the 17th instant and to inform you that the Indian Trade
Commissioner in East Africa has been asked to report the facts to the Glovernment of

India by telegram.''
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Negotiations therefore began practically on the 17th March 1923; and then
in a letter, dated the 8rd May 1024, to the same Association the Goyern-
ment of India took the veéry strange position in which they stated,:

**In the opinion of the Government of India it would be difficult to press a

proposal which involved large expenditure unless possible objection on this score could
be met and they would be glad to have the views and suggestions of your Association

in the matter.”
Evidectly during the course of the mnegotistion -the Government of India
had to face the scrious onslaught of the British Colonial Office and they,
like my Honourable friend Mr. Graham, began to doubt whether they can
-press this claim of the Indian merchants on the British Colonial Office.
I strongly deprecate that attitdde taken up by Government. If Govern-
ment are absolutely convinced that we have got u very good case und that
the legal right of the Indian settler in Tanganyiku hus been seriously
infringed by this Ordinance, then we in this House can cherish still some
hopes of these negotiations terminating fuvourably ; but if the Government’
of India are going to take up this kind of attitude that after all they nre
doubtful whether it would be advisuble to press this claim in view of the
finuncial position in which the Tangavyika administration is involved, then
there is absolutely no hope of au solution. We know the results of the
Government of Indin’s negotiations even when the Governmoent of India
take up a very firm attitude and we can realise what will be the result
of the negotiations if the Government are going to tuke up this half-hearted
attitude. Kven if my Honourable friend Mr. Bhore is very optimistic
ns to the results of the negotiations, I for one cnnnot understand how the
<overnment’s case would be prejudiced by uceepting this Resolution or
by having this Resolution passed in this House. On the other hand, I
should say that it will considerably strengthen the position of the Govern-
ment. As my Honourable friend Mr. Jinnuh pointed out the next meeting
of the League is in August or September this year and if no solution ‘s
arrived at before that date, then the mischief will have been done in April
1926 and, when once the mischief has been done, we know by practical
oxperience that it will be very difficult to find a remedy. But now the
Government of India with the strength of this Resolution behind them
can very well tell the Colonial Office “‘Look here, we are now asked by the .
Legislative Assembly to take this action. 1f you cannot arrive at a solution
of thig problem before September next, we will have no other course open
to us but to bring this matter to the notice of the League of Nations.
I should rather think that the acceptance of this Resolution by this House
would considerably strengthen the position of the Government of India
in their negotiations with the Coloninl Office, 'Therefore, Sir, evon on the
second ground I do not think how Government can oppose it. 1 venture
to usk whether the opposition of Government is on the ground that as o
subordinnte government, under no ecircumstanccs can they lodge a com-
pluint against the British Colonial Office? So far no spokesman of Gov-
ernment has said anything on this point. But Sir, if the attitude of ths
Government is going to be one of subordination cven in this respect then
it will expose to the world the utter hollowness of the fact of our being an
independent member of the League of Nations. The other day in answer
to a question asked in this House by my Honourable friend Mr. Chanda,
my Honourable friend Mr. Graham said:

“The Government of India must dissociate themselves from the Honourable Member's

_insinuation that Indie derives less benefit from her membership of the League than
do other members thereof,” - :
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‘Well Sir, here is o practical test to show to the world whether India derives
benefit at all* from her membership of the League of Nations, We do not
nsk for any favours. Here is a legal right given to us by virtue of our
membership of the League of Nations and by virtue of our having
been u party to a contract whereby a mandate has been given to
the British Colonial Office. Are we or are we not going to exercise that
right? And if the Government of India cannot see their way to exercising
fully the rights of membership given to us by international contract, then
1 think the sooner the (Government of India withdraw from the membership
of the League of Nations the better, But, 8ir, if that contingency were
ever to happen, I for onc would be very sorry indeed.

Mr. L. Graham: Sir, may 1 start with a word of personal explanation.
1t has been suggested apparently that the task of replying to this Resolu-
tion has been put upon me because it is a thoroughly unpleasant task.
1f vou want to dispose of a thoroughly unplessant task you put it on a
lawyer. The task of replving to this Resolution falls on me as Secretary
in the Legislative Department. My Honourable friend Mr. Rangachariar
knew that already, although he was the first to tuke that point against
me. There is, 1 expect Honourable Members are nware, a distribution of
business among the different Departments of Government, and it so happens
that Teaguce of Nations work is allotled to the TLegislative Department.

Mr. M. A, Jinnah (Bombuay City: Muhammadan Urban): May I rise
to u point of ovder. Is the Honourable Member entitled to speak after
the Mover of the Resolution has replied. T understand it is only the
Momber of the Government under the Standing Order?

Mr. Prealdent: Under the doefinition clause of Assembly procedure
Mr. Grabam is a member of the Government of India. He is not a
“*Member'" of the Governor General's Council but he is a member of the

Government of India,
Mr. L. Graham: Hus the Honourable Member read the definition?

Mr. M. A. Jinnah: I do-not object. I only wanted to cstablish a
ruling,

Mr. L. Graham: 1 should have heen very glad not to have been obliged
to reply, I confess freely. But, as 1 have said before, this falls to me
ns Member in charge and as Sceretary in the Legislative Department to
which the work of the *League of Nations is assigned. 1, Sir, shall be
the first to express my very sincere regret to the House if anything I haye
said has conveyed to the House the impression that T am not very
strongly in support of the claim of the Indian traders in this respect. The
difference between GGovernment on this side and the Mover of the motion
is solely on u matter of method: We say that we are alrcady pursuing
one method in which we sce very good hopes, and that if this House
‘insists on the adoption of aiother method, that sccond method being
inconsistent with the first method will ruin the prospects which we
expect from the first. I do not understand how any Member of this
House, after having heard Mr. Bhore's speech, can say that our first
method has heen unsuccessful. 8ir, it has been favoured with a very
considerable degree of success already, and we have not yet finished. (A
Voice: ‘‘When will that finish?’) My Honourable friend, Sir Bivagwamy
Aiyer tackled me on the legal point, although I thought I had made
plain in my speech that I did not take the legal point. T said that it is a
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point that might arise; but we were going on with the question generally
of the merits of the claims of this large section in Tanganyika to be
allowed to keep their accounts in Gujarati. The question will arise even-
tually as to whether a local law made by a Mandatory is inconsistent with
the terms of the mandate—I never deny that for a moment. There is only
one more point I wish to take—the somewhat mercenary attitude of this
Assembly towards the League of Nations. I have had in the coursec of
this session to reply to a number of questions on the extent of our con-
tribution. It is always being suggested that India is mnot getting her
money's worth out of the League of Nations. Now, 8ir, neither India nor
any other country should adopt that sort of attitude towards the League of
Nations. The League of Nations is not a commercial transaction, the
League of Nations is not a gilt-edged security. I regard the League of
Nations, Bir, as a speculation, perhaps the most glorious speculation ever
entered on by mankind, and it does distress me very much that Members
of this House should get up and say, ‘‘T.et us get out of it, we are not
getting our money’s worth.”’

Mr. R. K. Shanmukham Chetty: On a point of personal explanation.
I did not want to convey the impression that we must get our money's
worth. 1 gaid that, if we are unable to exercise our legal right conferred
by international contract, let us get out of it.

Mr. L. Graham: Bir, there were other references besides that of my
Honourable friend. At that moment, I was dealing with the question of
the contribution. In coneclusion, 8ir, I have only to say that the matter is
one of method alone; and I am convinced that my Honourable friend,
Mr. Bhore, has put his case in such a strong way that no one who has
not started with a prejudice against any activities of the Government of
India on behalf of Indians will possibly fail to appreciate it. I am afraid
the Government must persist in their attitude towards this Resolution.

Mr. Pregident: Resolution moved:

““ This Assembly recommends to the Governor General in Council to instruct the
representatives of the Government of India at the next meeting of the League of
Nations to effectively ventilate there the grievances of Indians in * Mandated ' Terri-
tories, especially Tanganyika, and to seek immediate redress thereof.”

The question is that that Resolution be adopted:
« The motion was adopted.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr, President in the Chair.

— —

RESOLUTION RE GRIEVANCES OF THE POSTAL STAFF.
Mr. Bipin Chandra Pal (Calcutta: Non-Muhsmmadan Urban): *8ir, T
move the Resolution that stands in my name. It runs as follows:

‘“ This Assembly recommends to the Governor General in Council that a committee
to inquire into the grievances of the postal staff be constituted to be composed of
9 members of whom 3 shall be chosen from among the non-official Members of the

T * Not corrected by theﬁ ﬁ;;‘o;;i;l;—i\{:niﬂér.
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Legislative Assembly, 3 to be Government officials and 3 to be elected by the Executive
Council of the All-India (including Burma) Postal and R. M. 8. Union, the chairman
of the committee being a non-official Member of the Asgembly."

Now, B8ir, by the freaks of the ballot box this Resolution has fallen on
my head. When 1 was approached to put my signature to the notice of
this Resolution, I did not imagine that this tremendous responsibility would
fall on my poor shoulders instead of on the strong shéulders of Mr. Jinnah,
the President of the Postal Union for the year, who sits by me, or on the
earlier President of the Postal Union. ''hey emnjoyed the hospitsuty of
-the Postal Union; they had becn garlanded by them, feasted by them I
hope also, and it was only just and proper that this work should have
gone to them. They are better posted in the grievances of the post office
people than I myself can pretend to be. But when this Resolution was
placed in my hand for signature, I said that it was an appeal on behalf
of employees to their employers to secure better pay, minimumn hving wuges
for the employees, and to improve their general economic, and with the
cconomic their general intellectual and social, position. And 1, Sir, have
been an cmployee, not the employee of big clients, but the employee of
poor press people, and 1 have naturally a sympathy for under-paid wage
<arners all over the world; and that sympathy Jed me to put my signature
to this Resolution. T have been impressed, a little painfully impressed, Sir,
by one fact, and it is that thin Assembly of ours is becoming in its mind
more and more an cmployers’ association, because, whenever. any question
comes up for the improvement of the lot of employees, we always claim
that we have been generous enough to them. , We say, ‘‘Leave it to our
good sense; it is w8 much, perhaps more, to our interest to see to the
welfare of our workmen as it 18 to the interest of the workmen themselves;
trust us; believe in us.’”” We had that argument when we had the
Maternity Bill in this House, and when I was listening to that debate,
particularly to the speechcs of my friends opposite, I wondered whether
they still remember the old motto of Sir John Falstaff: ‘‘Nothing on
compulsion.”’ That was the whole argument in that debate. But it
impressed me that we were becoming a little too partial to the employers,
and it was quite time that the employces had a little say on the subject.
Now, 8ir, coming to this matter, what is it that I want, what is it
that the postmen want? "They say they do not want any inerement in
their wages at once; they do not ask you to spend anything on them. All
that they say is, **Wa huve certain gricvances and we come to you praying
you to look into our grievances. Give us a hearing and we shall be
patisfied for the nonce if you give us a hearing. If after giving us a
hearing you find that we have not a case in favour of our demands, we
shall be satisfied.'' That is what this Resolution says. Soime one pointed
out that this Resolution ought to enumerate the grievances of the postmen,
I think the postmen or those who are behind the postmen in voicing their
condition do not make any reference to grievances, because when we talk
of grievances it sets up the backs of some people all the world over who
say, ‘‘Let not the poor talk of their grievances. Let them pray and we
shall listen.”” And the poor postman comes here to pray and T hone
the Assembly and the Government Benches will listen. They say, ‘‘Give
us an inquiry.”’ The Government will say ““Why, we gave you an inquiry
only five years back. The Imperial Legislative Council asked for an inquiry
into the griovances of postinen, postal clerks and others and we gave
them an inquiry only five years back and we improved their pay only five
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years back, and it was not u very insignificant improvement,'’ But what
the postmen say is that immediately upon the publication of the report of
that Comumittee the postal unions ail the country over expressed their
digsatisfaction with the findings of that Committec. More than that they
said: 'We are not bound to accept the conclusions of this Comimittee
because we had no voice in the committee itself; you did not appoint any
of our men or any of our representatives to plead for us on equal terms
with the other Members of the Committee and secure for us the just
redress of our grievances. That wuas our first complaint; that was the
complaint which we urged upon you from the very beginning of the institu-
tion of that inquiry.”” Then the second urgument was this—1 want to
appeal to the Honourable President that our request to have a clock on the
other side has not yet been attended to-—the second argument which the
postimen advance is this: *'You say you gave us a Committee in 1920
and”you cannot give us another Committee 8o soon after.  What about the
telegraph people? We work together; we are practicully under the samce
overlordship, because we have got only one Director-General of Posts and
Telegrapbs combined, and the telegraphists had an inquiry sometime in
1920. Just before the DPostal Committee u Telegraph Comunittee had
been uppointed aud that Conmnittec inade certain recommendations to
improve the prospects dand the status of the men in the telegraph service.
In 1921 again a fresh Telegraph Committee was appointed to inquire into
the further demands of the telegraph staff; we have waited over five
vears.”” Of course a telegrum goes quicker than a postal letter (A Voice :
*‘Not always.”’) and therefore perhaps it wae in the fitness of things that
the telegraphists having had an inquiry in 1920 could have another inquiry
in 1921. Now, we want an inquiry after five years. But there is another
cause also. The telegraphists are better organised. They have been better
organised. Mr. Barton who is the President, or rather the General Becre-
tary of the Telegraph Union happens to be one of the nine hundred and
odd masters I have in Caleutta, and 1T owe my place here to that extent
to him and to the influence which he exercised over his fellow men. But
I must say that Mr. Barton is fully competent to protect the rights of
his fellow workers, while our postal people are not so competent. I
remember, Sir, therc was some trouble with the telegraph men some
time ago. Many many years ago there was a. strike and it lasted, I
think, for quite u fortnight. During the war they tried to create trouble,
and there is one thing in common between me and my friend, Mr. Barton,
that both of us came to be temporarily cared for by the Government. Mr.
Barton wus interned, I believe, during the war for trying to create trouble
in the telegraph department, and T think that gives the key to the whole
situation, while the telegraphists having got an inquiry in 1920, got another
inquiry in 1921, and they got practicnlly evervthing. Mr. Barton was a
member of the Telegraph Inquiry Committee, and the whole inquiry was
conducted upon the memorandum which he himself presented to that
Committce. We, Sir, had no representative of ours on the Postal Com-
mittee that you appointed in 1920. We could not present with any authority
a memorandum of our grievances before that Committee, On the con-
trary, the Committee worked upon the memorandum presented bv one of
the postal officials and it was the official case which the Committee con-
siderered more or less to the neglect of our case. Was it right, 8ir? Was
it proper?
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Then the next question is this. That there are grievances of the postat
servicr, no one can deny. Kven the Committee which was appointed
admitted really the difference between the postal and the other services
under the Government.

I read in the Report of the Postul Committee :

** Conditions. of service of postal clerks differ very much from those of the ordinary-
clerks in a Government office. Their hours of work are longer, much more irregular.
beginning in some cases at 5 A, and ending as late as 10 ».m. They get no holidays
to speak of, and they have considerable pecuniary responsibility. In confirmation of
this view, we quote the following from the minutes of a meeting recently convened
at Bimla to discuss certain matters connected with the pay of clerical and menial
establishments.”’ .

I am happy to note that minong the Members of thut Committee was my
distinguished friend Sir Bhupendra Nath Mitrn, and that Committee put
it on record thus:

“On the other hand, 'in the postal department the clerical service is unpopular,
and its duties are harder than those of ordinary clerical establishments.”

If that be o fuet, Sir, then it is only meet and proper that the grievances
of the postal people should receive greater consideration, more tender
consideration, more urgent consideration, than the grievances of the
other departments of the public service. The Tostul Department is one.
of  those departments of the G(overnment of  India  against
which we have nothing to say. 1t is the most efficient, the most
hard worked, and 1,am proud to be able to say, the most honest depart-
ment under the GGovernment of Indin. (Hear, hear.) These poor people
get from Rs. 25 to Hs. 80 a month, and thoy handle day in and day out
thousands und thousands of rupees; they handle very svery wvaluable
articles, and every Postmaster-Genernl knows it and testifies to it. And
I know the present Director General will not be slow to -testify to the
fact that he bas got in the postal service a set of men more honest than
whom, more hard-wofking than whom, more deserving than whom, it wilk
be difficult to find any public service in any bpart of the world. Our
post office people differ in some respects from the post office people in
other countries. FYor instance, they not only deliver your letters, they
not only do the ordinarv duties of postal peons—I am talking now, Sir,
of postal peons, delivery peons—they not only do that but they deliver to
you money orders. Those of vou who have been in England and those
who belong to England know it is not n very easy thing to get a money
order from a British post office. "They simply send you a notice that a
money order has come for you. They don't tell you from whom it has.
come. You have to go to the post office and answer many questions.
Who has sent it? What is the amount or the value ¢f the money order?
And unless you can satisfy the post office clerk or the post office man—onr
woman it is now morc than the post office man—you cannot get vour
money order. But now I sit at home and the money order comes to me.
If I am away, the money order is delivered to my people at home, if they
know that thev nre miv people, and these people carry on this responsible
business from vear's end to vear's end. On what pay? In Bombay thev
get, T think, from Rs. 27 to Re. 45. In Madras from Rs. 22 to Rs. 85.
(Mr. A. Rangaswami Iyengar: ** That is in the city.””) T am talking of the
city. I am not talking about other places, because it is in the city that
{here is a very large transaction in these money orders every day. And
avery time that they go out, if you look at the numbers of money orders
that they have in their hands you will find that they carry on them
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cash to the extent of perhaps sométimes the total of their ten years’ pay.
Bometimes it may come to that even. Now, this is the state of things.
What are you going to do with regard to these people? Are you going
to leave them discontented? That is the whole question. Or do you want
a contented body of servants in this matter? More than that, Sir. Times
asre very hard. Times are growing harder and harder every day. (A
Voice: *‘ No.”) (Mr. K. Ahmed: ‘' Would you pay your bearer like
that?'") Yes, Sir, if my friend Mr. Kabeerud-Din wants me to answer that
question—1I don’t keep a bearer, I don’t call him my bearer or my servant—
1 wauy those who help me get their pay in proportion as 1 get mine.
That is if there is any increase in my income they always sharc that in-
crense proportionately with me. (Mr. M. A. Jinnah: ' I should like to
be s Government servant’'.) But the Government is not Bipin Chandra
P’al. But that is neither here nor there. The question is this.
Times are harder. My friend says: “‘No, they are not harder.”’
Now, 1 will tell him from Government statistics. Take the cost
of living. Has the cost of living gone down? No, the cost of
living has increased. We had an inquiry into the cost of living
conducted by my friend, Krishna Lal Dutta. (Mr. A. Rangaswami lyengar:
the 1. C. 8. people; they will tell .you.”Y And what do
I find? The Committee of which he was DPresident disclosed. that
there was a general rise in the ocost ‘of necessaries of
41 per cent. in the year 1912 ahove the normal prices—
that is, the prices of the pravious period—-snd we. know that these
thinrs hnve got o knack of never coming down again. When the
cost of living goes up once, when the prices of things go up once, very
rarely do they come down again. The increase in the cost of necessaries
continued steady with occasional fluctuations till July, 1914, when the
war broke out. Publications of the Departinent of Statistics, Govern-
ment of India, show that at the end of December, 1918, there was an aver-
age rise of 129 per cent, in the prices of necessaries a8 compared with the
prices of July, 19014, This gives a rise of 181'9 per cent. in the cost of
necessaries at the end of December, 1918. Since then prices have
mounted up much higher still. Tt would be no exaggeration to say that
the prices of necessaries all taken together are above 250 per cent. higher
than what Mr. K. L. Dutta’s Committee regarded as normal prices; it
mav or mayv not be so.

Khan Bahadur W. M. Hussanally (Sind: Muhammmadan Rural): What
is the date of that Report? :

Mr. Bipin Ohandra Pal: This is Mr. K. L. Dutta's report. The report
was published before the war. After the war we have come to the new
world which the war was meant to create, the new earth and the new
heaven, but prices have not gone down. If you take 1910 as the index
number 1 think vou will find that the prices to-day have gone up nearly
200, per cent.  Unfortunately, Sir, we have no statisticians under the
Government of India, or if we have any, they do not apply themselves to
this work and we have got no index number so far_as the Government of
Tndin are concerned. If we had an index number as they have now in
Fnaland then we could have tested all these calculations more accurately.
Tn the uhachee nf that index number, going by what we experience cvery
dav. we are entitled to elain that prices have gone up nearly 200 per cent.
shove what K. L. Thitta's Committee regarded as normal prices. What
ahont our own vosition? What have we got? With the index that we

8 ru.
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have from this last committee it comes to this. We have got a rise of an
average of about 88 per cent. The last committee recommended certain
improvements and ns n result of their recommendations being accepted
by the Government, our pay including war allowance and grain allow-
ance, all combined, has gone up by 88 per cent. of the previous wages
while the cost of living has gone up nearly 250 per cent. That is  the
position, Sir. If it has not gone up, let the Committee inquire and say
it has not. What is the good of my saying that. it has gone up and some
of my friends here saying ‘‘No, it hns not"’? Let us have an inquiry, an
open, a careful, an expert inquiry. An inquiry is all that we want. Our
postmen have been, as I said, very efficient. We have complaints against
all the other Departments of the Government of India, but verv few ‘com-
plaints really against the Postal Department. As I said, and I repeat it,
and I am proud to be able to repeat it, we have in the postal service &
body of men the most hard-worked and the most honest that we could
have in this country and I thipk I may add with seme justification the
least-paid compared to their responsibilities. 1 will not anticipate what
my Honourable friends on the opposite benches will say on the subject.
I will have an opportunity of answering them later on. With these few
words I move the Resolution that stands in my name.

Mr. N. M. Joshi (Nomimated: Labour Interests): 8ir, I have great
pleasure in supporting the Resolution moved by my Honourable friend
from Calcutta. I do not wish to wipe out the favourable impression that
may have been created by the eloquent speech of my Honourable friend,
by speaking long on this subject. He has described the lot of the postal
employees in his masterly fashion.

We all know that the postal employees are very hard worked. The
Committee themselves have admitted that some postmasters have to work
from 5 o'clock in the morning till 10 o’clock at night. The Bombay postmen
have to go up four stairs or even five stairs and visit several such buildings
in one morning. Moreover, the work which the postal employees have tc
do is more responsible than that which the clerks of several other Depart-
ments of the Government of India have to do. They have to deal with
money and it is a very responsible task. Personally, I-always hate to deal
with money, I am always afraid of it. I therefore feel that the Govern-
ment of India by entrusting the work of distributing money orders, some-
times to illiterate pcople in the villages, have thrown a very great res-
ponsibility upon the postal employees. Although they work under verv
difficult eircumstances, although they have to work very hard and although
the responsibility is very great, still there is hardly one here who will not
recognise that the postal employees have given the fullest satisfaction (n
the publio of India. Sir, I have seen the postal deliveries and the work ¢
the postal departments in some of the countries on the continent and even
in England, and I can say this much that the postal department in qur
country is conducted as efficiently as in any other country that I have seen,

Sir, the grievances which the postal employees have are many and I do
not wish to deal with them in detail. The Government of India themselvug
will admit that the postal employees arc paid less than what is paid
sevoral other departments in the various provinces. I do mnot say that
they are paid less than in every other department, but I have no doubt
that thev are paid less than in many other departments of the Govern-
ment. There was & time when the postal employee was not as well edu.
eated as the employees of some of the other departments but that time

o
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has gone. At present cvery clerk of the Postal Department has to pass
at least the matriculation test of examination. There are hardly any
employces now who do not pass that examination in the clerical grade.
I therefore do not know why the Government of India should make any
differcnce between the clerks of their several departments. Moreover the
employees of the Postal Department have very few holidays compared
with the employees of other departments. I recognise that it is not very
easy to give all holidays to the postal ecmployees, but what I want to im-
press upon the House ig this that, if we want the postal employees to
forego their holidays, we must at lcast pay them better than the employees
of other departments. It is no good saying that the pestal clerks and
postal men are getting the same pay as the clerks of other departments
get. The postal clerks have very few holidays and the Government cof
India must compensate them for the loss of their holidays.

Then, Bir, there is one thing that generally creates some sort of
bitterness in the minds of the postal employees and that is the great
difference which the Government of Indin muake between the postal ew-
ployees and the employees of the Telegraph Department. The depart-
ment, as my Honourable friend Mr. Bipin Chandra Pal has pointed out, is
under the control of the same Director and I cannot understand why they
should make such a great difference between the salaries and the other
conditions which are given to the telegraphists and those given to the
postal employees. Not only are the telegraphists given better salaries
but they are provided with houses. The postmagters are sometimes givem
houses but in many places they are not given houses. I therefore want
to impress upon the House that this inquiry is very necessary, because
the discrimination made between the telegaphists and the postal employees
is causing a great deal of bitterness in the Postal Department. I do not
wish to go into greater detail as regards these grievances. These
grievances, as I have said, are many and I want this House to approve
of the proposal of my Honourable friend Mr. Bipin Chandra Pal for the
appointment of a committee.

There are many people who feel that as the postal employees are ask-
ing for their salaries to be increased and their conditions of serviee to ha
improved, there would be some other employees of some other depart-
ments coming forward to ask for better salaries. When we consider this
question there should be only one consideratiop before our mind and that
consideration is whether our employees are paid what they deserve to be
paid. There are many people who may argue that the Postal Department
mav not have sufficient funds and if there are funds those funds must bhe
utilised for the reduction of the postal rates. I am very anxious for the
reduction of the postal rates but I am equally anxious to do justice to the
postal employees. It is not the business of the postal employee to inquire
whether you are making profits or not. What he is_concerned about js
to see that he is properly paid and this House should be concerned only
with this. If the Postal Department does not make a profit, then Jet the
Government incrense the rates. I do not think that an increase of ratas
will be necessary. Nobody has yet shown that an increase of rates will
be necessary, but, even if an increase of rates is necessary in order to
improve the conditions of these men, it w1l} have to be done. Fortunately,
that position has not arrived and I am quite sure that if we look into the
financial position of the Postal Department we shall find that it is not
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very difficult to eatisfy the demands of the postal employees to the extent
to which a committee like the one which is proposed recommends.
Bir, I am very glad that recently the Director General of Post Office has
sunctioned some increase in the salaries of the postal clerks in the city of
Boubny.  1sui, s r, even there he has made some diserimination. He
has not yet done full justice to the clerks in the Dead Letter Office. Some-
how or other the Heads of the Department always want to make some
distinction between the Dead Letter Office and the other post offices ‘n
oracr | suppose taat these postal emplovees should not combine themselves
in n snlid body. Then, Sir, the Director General of Post Oftices 1 nm told has
sanctioned increases only for clerks, and the humble postmen and other
subordinate employees, or, as they are called, the men of the inferior
services, have derived no benefit from the increases which have been given.

Bir Geoftrey ularke (Director-General of Posts and Telegraphs): Sir,
may 1 rise to s point of explunation. The Director-Geuncrul of Post Offices
has no power to sanction these very large increases of pay in Bombay or
anywhere else. These are matters placed by the Government of India
before the Finance Committee to be laid before the House for fiial sanction.

Mr. N. M. Joshi: I am sorry, 8ir, I laid the blame on the wrong
shoulders. 1 thought the Honourable Member was quite ready here to
represent the Government of India, but if he is not I am quite willing to
transfer the burden to the shoulders of the Government of India. Sir,
I haye heard Government Members maintaining in this House that they
are in India because they want to protect the weaker sections of the
population against the stronger sections. But, Sir, when 1 examine the
action of the Government of India I find that they are always willing to
support the stronger sections and on many occasions neglect the interests
of the weaker ones. That is the case in the present instance. I am told
they have sanctioned an increase of salary for clerks but they are unwilling
to give increases to the postmen and other inferior employeos of that De-
partment. I cannot understand why the Government of India should
make this diffrrence of treatment between the clerical and the other
subordinate sections of postal employees. I hope therefore that the
Dircctor General of Post Offices will give some attention to this question
at an carly date. I feel, Bir, that if the postal clerks in the city of
Bombay get an increase, and I believe they have got that increase very
deservedly, there will be great bitterness in the minds of the postmen and
other inferior servants in the city of Bombay. These inferior servants in
the Postal Department have many special grievances. Thev do not get
leave which other postal employees get. They cannot even get ecasual
leave unless they give a substitute. If they want privilege leave they
must also produce o substitute and ecive their salary to the substitute.

. And as regards pension, these inferior servants hardly get any pension at
all till they have served 80 years, and the rate of pension is very small, 1
know, 8ir, that the conditions of service of inferior servants in all depart-
ments are the same ond it may be difficult for the Postal Department to
chanee the conditions of service for the inferior servants which are com-
mon to other departments. 8ir, I want the Director General of Posts and
Telegraphs to represent stronely to the Government of India that he can-
not make anv distinetion between what is known as inferior servants and
superior servants s recards the granting of leave and the aranting of a
pension, As T have said in this Assembly several times, in the casc of
the inferior servanis there is a greater necessity for a ponsion than in the
case of superior servants. Buperior servants can save something, they are

o2
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educated men, they are better paid; hut in the case of inferior servants,
they ure hardly educated und their salary is so low that they cannot save.
1f, therefore, there is any need for discrimination in this respect, there is
a need for discriminating in favour of inferior servants and not ngainst
them. Sir, the postmen huve many other grievances. In the city of Bombay
I am told thgt postmen die in larger numbers,—earlier than other employees
even of the Postal Department. Once I asked the Government ¥o make
an inquiry into this complaint, but the Government ¢f India refused. I
do not know why they should be so careless about the health of their
employees. The postmen in Bombay especially are asking for a provi-
dent fund in place of pension because they have found that there are very
few people who live long enough to enjoy their pensicn and therefore they
want a provident fund in place of pension. TUnfortunately, the Govern-
ment of India have not yet taken their demand into consideration. In
Bombay the emplovees of severnl departments are given quarters by the
Governme.nt The police is being housed properly by the Government,
but, Sir, the postmen are not properly housed by the Postal Department.

I do not wish to go into all these grievances, but there is only one more:
which T would like to mention, and it is this. The Government of India.
have passed a Workmen's Compensation Act. It was urged that the
Government of India should include the runners and- the village postmen
in the scope of the Workmen's Compensation Act. It has been proved
that these runners and village postmen undergo a great risk to their life-
and to their limb during the course of their duty, and it is necessary that
the advantage of the Workmen's Compensation Act should be given to-
them. TUnfortunately, the Government of India have not yet seen their
way to do that. 1 know, Sir, that the Government of India give some
compensation to the family of a man- who is killed during the course of
duty. But, Sir, I feel that there are many cases in which a man may not
be killed, he may be injured, and such a man should get the benefit of
the Workmen's Compensation Act. 1 therefore urge upon the Govern-
ment to look into the grievances of the postal employees very carefully
and give them their best consideration.

Sir, before I close, I would like to say one word, and it is this, that I
fully recognize that the Postal Department, especially under its present
head, Sir Geoffrey Clarke, has been very sympathetic to the employees.
(Henr. hear), He has always given his sympathetic consideration  to:
grievances whenever they were placed before him. He has treated the-
organizations of the postal employecs with great courtesy: and I there-
fore hope that this demand of the postal emplovees will meet with a very
sympathetic consideration from Sir Geoffrey Clarke and Sir Bhupendra:
Nnth Mitra. Sir, although I recognize that the Director General of Post *
Offices and the Department generally are sympathetic towards the em-

loyees of the Department, my fear is that the Postal Department itself

15 too much in fear of other Departments, namelv, the Finance Dcpart-
ment (The Honourable Sir Bhupendra Nath Mitra: - We all are. *') Sir,
I appeal to the Director General and to Sir Bhupendra Nath Mitra not to
be browbeaten by Sit Basil Blackett. Let them stand to their guns in
the fight for the employees of the Department, and I am quite sure both
the Department and the public will reap ample benefit.

Khan Bahadur W. M. Hussanally (S8ind: Muhammadan Raral): Will
I be in order, 8ir, if I move an' adjournment of the debate at this stage
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until after the Budget? 1f I am in order, I shall propose it and give iy
reasons for it,

Mr. Pregident: I will consider that.

Mr. H. G. Oocke (Bombay: European): Sir, one good result of this
Resolution coming forward is the fact that I understund the revenue of
ihe Telegraph Department is improving every minute. Telegrams kecp
on arriving urging the cause of postal employees and I see near me a very
lsrge bundle. But, Sir, from cvery other standpoint, 1 deplore this
Regolution, just as I deplored the Resolution in connection with railway
grievances. To my mind you have got to treat a business department of
Government in a business way, and although Committees were appointed
after the war in connection with the readjustment of pay, it does not
follow that it is desirable to have such Committees again. The circum-
stances were special. There was an absolute wpheaval in prices and it
was necessary for Committees to be held to readjust wages to the altered
<onditions. But I do not think any good purpose will be served now by
having new Committees to look into these matters. There is u proper
way of bringing grievances up, and, as we all know, and ag Mr, Joshi has
just said, we have a very sympathetic man as the Director General, who
is always ready to listen:to grievances and to adjust them wherever
yossible. From every standpoint this should be regarded as a business
digcussion and as a discussion upon s matter upon which you have got
10 consider the results—the profits or losses—of. the department.” 1t is
absurd to go and appoint a Committee and to find thut there are recom-
mendations put forward for pay, which you simply cannot meet without
mcreased postage rates. I um sure the public of India will not listen to
increased postage rates, and I therefore say that it is very much better
rot to run any risk of a Committee of this sort. It is very unfortunate, I
think, that all these telegrams should be coming in and that the Members
of this Assembly should have papers and pampblets sent to them daily by
interested parties asking for their support and suggesting that they should
ngt spenk or take part in a Resolution timed to come before this one, in
-order that this Resolution might have ample time. In fact, a suggestion
was made that Sir Purshotamdas Thakurdas should either not move his
Resolution put down for to-day, or that in any case the debate on it should
be hurried up. That sort of thing I do not think will go down this
Assembly and T hope that Members will show their disnpproval by refusing
to be pushed into accepting a Resolution of this sort.

The Honourable Member who proposed this Resolution referred to the
fact that the .Government of India possessed no e¥kitistician who could
‘be relied upon to give correct figures of food costs and so forth. That
may be true of the Government of India, but in any case it is not true
of one of the chief Local Governments, who have made & study of local
«conditions and prices of food-stuffs and who publish the results every
month. The figures of the Bombay Labour Gazette certainly do not bear
-cut the figures which the Honourable Member gave the House this after-
noon. As the Honoursble Sir Charles Innes said the other afternoon in
‘discussing railway grievances, very roughly it may be taken that the pay
-of subordinates in railways, and I belicve this also applies to the post
office, has increased by 100 per cent. or more; in many cases by as mueh
a8 150 per cent; whereas the cost of living, according to the Bombay ,
Labour Gazeite, has increased about 60 per cent. as compared with July
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1914, Those arc Bombay figures, but reference is also made in the
(Gazette to Calcutts figures and I understand the rise there has been
slightly less, So that I am quite sure that the more one looks at the
figures and takes the trouble to study the Labour Gazette—and I suggest
that my Honourable friend should subscribe to it forthwith—the more will
one be'impressed by the fact.that prices are on o downward trend. That
being so—and it is admitted to be so—the appointment of this Committee
is all the ‘more unnecessary.

One other point. The Honourable the Mover gtarted by a reference
to the fuct that he was proposing this Resolution owing to a freak of the
ballot box. Well, Sir, I can only say that I am very sorry the ballot
kox has not performed still more freaks. This Resolution, I think, is
particularly unfortunate, as also the similar Resolution in the case of
Bailwuys. ‘and I wish these Resolutions had been loaded with lead and
remained at the bottom of the ballot box.

Mr. N. 0. Kelkar (Bombay Central Division: Non-Muhammudiur
Rural): I rise, Sir, to support the Resolution proposed by my Honourable
friend Mr. Bipin Chandra Pal. But in supporting it I must begn by
saying that somehow I do not like the grudging spirit in which he moved his
Resolution. Somehow, he seemed to be out of spirit. Possibly he was,
in the first instance, weighed down by the thought of his grievance aguninst
his employer, but in that case, I think so long as my friend wields the useful
and ready pen that he does, there is time enough for him to square up
with his employer of the press. But I believe it is as well that he was
n that dissatisfied state of mind, because it is only then that he could
reakse the wisdom of the saying that ‘‘ social sorrow loses half its pain
when it lends itself to easy commiseration with others.”” Perhaps it is
because he wag in that state of mind that he took. up this Resolution
casily. But he seemed to grudge that the heavy responsibility of moving
the Resolition fell upon him, whereas there were others who werc
Presidents of the Unions and who were garlanded and feasted. In that
respect also, I think, this matter could be put right within a short time.
If my Honourable friend thinks that the touch of the presidential chair
in any conference or mecting or assembly certainly opens up the gates of
Imowledge, then within a very short time the whole flood of the light of
Inowledge will begin to shine upon my friend also. My point is this that
no one need grudge the limited knowledge of the subject that he' may
possess in a matter like this. After all, let us look at the thing in the
proper perspective. When we go to the ballot with so many signatures.
uvpon one Resolutiof it only means that we are putting a .curb upon the
rlay of the provoking deity, the ballot. By that means we are simply
trying to check the provoking freaks of the ballot box. Otherwise all of
us who sign the Resolution are as anxious to move it as each one of us
can he. For instance, at Simla last time I myself might have had the
gond fortune to move the Resolution if I was not crowded out for want
of time. My point is this that Mr, Pal might certainly regard himself as
fortunate in being the winner of the ballot. .

Mr. Darcy Lindsay (Bengal: European): 8ir, are we discussing the
ballot or are we discussing the postal grievances?

. Mr. N. 0. Kelkar: I have been saying this only because I wanted my
friend Mr. Pal to put more zest and gusto in to the advocacy of the cause
lie has in his hand.
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The caso is a simple one whoever takes it up. The case is, 1 think,
briefly put ik one or two sentences. The grievances of the postal people
existed to & large oxtent before 1920, before the first Inquiry Committee
was appointed. Then a committec was appointed after some agitation,
and the grievances were partly redressed. But then they were not wholly
redressed. In the mennwhile another committee was granted to the Tele-
graphic Departiment people, and now our case on behalf of the postul ¢m-
ployvees is that a similar committee should be given to them in order that
a full inquiry may be made into their grievances as well, That is the
simple caso. 1f you look at the differcnt amendments on the paper, you
will find there is not much difference of opinion among those who have
proposed the amendments on the real principle of the Resolution, that is
to say, an inquiry by some sort of u committec. But before 1 touch on
that subject,—and even when I go into it I will not go, I promise the
House, into tedious details of Rs. 10 and Rs. 16 or Rs. 20, or upplying
the calculus. 1 shall not spesk of small ratios and differences of pay and
8o on, because these details are likely to be regarded as tedious. ‘But the
main proposition stands correct and sound, that the employces have griev-
ances and they must not be denied a proper inquiry into the matter. But
before proceeding to that, T would like to say one word sbout an under-
current of thought that seems to run in this House, and which was given
expression to the other day during the discussion of the railway grievances
by my friend Sir Charles Innes, I am sorry he is not in the House to-day.
1 am referring to those remarks, but of course I shall not be taken directly
to criticise that speech, but to be criticising only the general idea that under-
lay the speech. He seemed to be out to give this Assembly a kind of
minatory warning that it is a dangerous game to go into the details of admi-
nistration of any depgrtment. And I refer to that matter here because
in this inquiry also some people’s minds may be swayed by the idea that,
in discussing small matters like this, the small pays, pensions and local
allowances of postal men, we are really going into details of administration
which really we ought not to do. But I want at once to state the reason
why we do this, The  State is a great employer, but we also want the
State to be & good employer, and it is our business in this Assembly, re-
presenting as we do & number of electors, among whom also there are
postmasters and others who are voters, to look into the administration
of the postal and similar departments, at least from the point of view of
policy, and in generallv discussing policy of course we cannot very well
avoid small details at times. But that does not mean that we come here
ready with briefs on individual grievances of grievance mongers. I would
certainly deprecate any attitude assumed by any Member of this Hoyse
that he was an advocate in this Assembly for any personal individual griev-
ance. But an individual grievance is sometimes an unmistakable symptom
of a wrong policy. I felt really very sad when in his speech the other day
Sir Charles Innes went the length of even suggesting that this inquiry into
administrative details on the part of the Assembly Members might lead to
corruption. He said, quoting somcbody’s words, that politics might
corrupt railways and railways might corrupt politics. Possibly some
other Member on behalf of Government—I do not mean to sav that the
present Director General will say that—I know him by repute, though not
personally, too well to suppose that he is of that frame of mind; and if
I seem in this matter to speak better of one than of snother it mav be
realised that after all servants of the Crown are not rival beauties so that
the praise of one means disparagement of the other. T refer to that matter
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in particular because it is a question of prineiple and we must come o
close grips’with that principle some time or other, und therefore 1 take
this opportunity to go into that matter, because I really took it to heart
the other day during the discussion of railway grievances that Sir Charles
Innes should have thought fit to remind us of a possible danger that inquiry
into the details of the administration might lead to corruption. Possibly his
mind was harking back $o the early traditions of his own British Parliament.
‘We all know that the first Prime Minister of the Parliament was well-
known for his maxim that every man has his price; and by realising the
importance of that maxim he was the first Prime Minister of England—and
ruled it. All students of history know that. But I want tg go a little
step -further. The other day when T was just looking over the duties of a
Whip—because I am myself a whip—1 came across this precious piece of
information relating to the duties of a whip and for the sake of enlightening
the House I shall read that extract:

‘‘ The post of the whip was originally created for the corruption of members in a
criminal sense of the word. Ministers bought their majority by payment of actual
cash; they had a window in the House itself where members came to be paid for their
votes after the division. The Political Becretary to the Treasury was called .the
Patronage Becretary, because in his capacity of agent of corruption he disposed of
the patroriage. Places in the custom house, Post Office and Excise were the small
electoral change which the Government distributed. The Patronage Secretary had

to supply the Government with a majority as cheaply as possible.”

I do not know whether Sir Charles Innes had that function of the whip
in his mind when he solemnly warned. us against corruption. Corruption
means one of two things., It means demoralisation or actual pecuniary
corruption. 1 have already spoken of the second thing. Even as for demo-
ralisation I would say that we are not such intellectual fools as to go astray
by the shecr necessity of having to look into the details of administration
of any department. Now, we put several questions on behalf of these
employees. Why do we do so? Are our questions personal in any subjective
or objective sense? Certainly they are impersonal. In most cases, 1 think
from my own experience, I can say that we cannot even imagine the
physiognomy or colour or voice of the man concerned for whom we are
putting & question. I mean they are so apart from us. The questions,
thercfore, 1 say are impersonal both subjectively and objectively. That
applies similarly to any Resolutions that we propose for them. (Mr. K.
Ahmed: ‘“What about the Tatas? The rumour is that you have got two
lakhs of rupees from them.’") My reply to that is easy; I shall tell my
Honourable friend the reply which sometimes I give to the accusation against
the* Swara) Party in the mufassil when they are asked as to how much the
Swaraj Party got from the Tatas. I say the share of those who hold the pat-
ronage must have been much greater than what the Swaraj Party is alleged to
have got; .when they ask as to the amount of money that has changed
hands I say go and ask Government. However, I do not want to pursue
that matter further. (Laughter.) I only touch that subject here because
I really want to fight against that notion which seems to have taken posses-
sion of the mind of some Members on the other side that we concern oursclves
in anv personal sense or manner with the grievances that we place before
this House. The Postal Department is such a department that we really
love it. I may at once say that it is the one department in the administra-
tion of the Indian Government which we reallv love. It is the most inno-
oent department and the most useful depsrtment in the whole gamut of
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administrative departments under the Government of India, and therefore
we love it. It is a matter of every day use to us. Its usefulness radiates
oqually into the rural and urban areas, and there is hardly any other de-
partment which really does so much work, and therefore we stand up hero
not merely to represent its cause and to testify to the practical beneficence
and the practical usefulness of the postsl service. We stand up lhere to
-support its cause as enthusiastic advocates of its proper claims, whatever
they may be. But when I speak of proper claims, 1 am not prepared to
go at once into the duties of the men, nor to discuss the emoluments of a
clerk here or a clerk there, or the pay of a postmaster in the Bombay
city or Poona city, and so on. All that I am prepared to leave to a proper
tribunal of inquiry. As.I have said, our heart goes out to these postal
people, and in that respect I have on my side the testimony of other
«eminent people also. I will just read to the House what one of the
xreatest poets of, England, Rudyard Kipling, himself thinks about the
‘menial—of course he means the postal menial—who runs the Royal Mail.

Diwan Bahadur M. Ramachandra Rao: There is Cowper also, if you like.
Mr. N. 0. Kelkar:

‘“ 1s the torrent in spate? He must ford it or swim

Has the rain wrecked the road? He must climb by the cliff
The Service admits not a but, nor an if, ’

‘While the breath's in his mouth he must bear without fail
In the name of the Jmperor—the Overland Mail."”

Now, I ask the House, if we stand up here in the name of this mail
bearer, the bearer of the Royal Mail, the Emperor's Mail, to put forward
his claims for better consideration, are the Government going to tell us in
return that our attention, our devotional attention, to administration is go-
ing to corrupt this Assembly?

Then 1 will read another extract from the Director General's own book
upon the post office. Therein he has given a picture of what sort of & man
the postmaster is, and how many duties he has really got to perform :

“ From being merely an agency for the conveyance amd distribution of letters and
light articles, the post office has gradually undertaken an enormous smount of what may
be called non-postal work. It deals with vast numbers of money orders, collects the
price of goods for tradesmen, pays pensions, sells quinine, deals in Government loans
and is the poor man's bank. It is to be hoped that no new line of business is going
to be taken up in the near future, such as the sale of railway tickets which was
once seriously proposed, or else the principal duty of the department may be forgotten
in the turmoil of the side shows.' .

That is a quotation from the Director-  General’s own book. It will
show to this House what view he takes of the busy charucter, of the varied

<haracter, of the work which a postmaster has got to do.

Then I will refer to onc point, and that is about the supposed rivalry
between a postman and a telegraphist. I am not prepared to put that
point in the munner that my Honourable friend Mr. Bipin Chandra Pal
put it. I do contend that we do not advocate the cause of the postinan
in a spirit of bitter rivalry. 1 think it is not a apirit of bitter rivalry but
o spirit of hopeful rivalry. The- hope lies in the fact that because the
telegraphist has got redress of his grievances, therefore the postman also
may hope to have his grievances redressed similarly. That is the only
point of view from which we look at the grievances of the postinan. And
then naturally the question comes as to who is the more efficient or who
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is the more neccessary agent of this kind of work. And in that. respect
I must say in my own judgment the telegraphist; though of course he
enjoys his sharec of technical skill he does not certainly reqwire thut
capacious mind and that stéady devotion to duty that s post menial or

& postmaster does. I will just read out & few lines in which the duties of
4 postmaster are described again:

** If the telegraphist is a highly technical good man, it is very correct to say that
a postal official,—at least that man who is in charge of a post officc at busy towns
not less than a Taluka or Tahsil town—is a highly practical and smart business man.
On one side he is accepting money orders, insured articles worth thousands of rupees,
and on the other, he is giving instructions to his postmen or other menials about
delivery or classing mails, or to the half a dozen men standing at the counter, each
with a different kind of transaction—one customer asking for packets of commercial
envelopes and offering five rupee notes for the transaction; another, asking to send his
money order or his parcel free of customs charges to a city in China; a third asking.

to transfer his Bavings Bank's account along with his cash certificates and Govern-

ment securities to Aberdeen; s fourth man ofiering a telegram for despatch to the

Archipelago; a fifth man inquiring why his letter from Brazil has taken so many
days to reach him, and so on. ls not the knowledge of this official, who is expected
to give prompt and correct informatien to the above members of the public and
complete their husiness, highly technical?”’
Therefore his business can be called technical as well as practical. 'The
other point of view has already been put and therefore I need ot go-
into it. That is that the postman bears a very heavy pecuniary responsibil-
ity, which the telegraphist does not have to bear on his shoulders. The
telegraphist’s work to my mind, while of course it is responsible:
work and calls for efficiency - I admit, is not that kind of difficult
work which the postman has to do. His is not that sort of res-
ponsibility. His work is like that of the typist, a kind of mechanical
work, whereas the postman’s work requires greater suppleness of mind
also. These being the facts of the situation, it is certainly legitimate for
the postmaster or the ‘postman or the post menial or the post elerk,
whoever he may be, to put forward his claim boldly, with the full con-
sciousncss of justice being on his side, that at least 4 committee of inquiry
should be appointed. I,do mot stand here with definite proposals as to
how the prescnt «grievances should be redressed. I am even willing to-
agree with some of those who want a little change in the personnel of the
Committee. I will be even satisfied if the Director General gives an
open assurance that he will sit down with two of his Assistants, two of
the Indian Postal Superintendents, and givc.these people and their re-
presentatives a full hearing and a proper hearing for two or three or four
days, so that he may personally speak to his subordinates face to face and'
satisfy himself and thus give thém a pleasure which otherwise they
can never hope for. I therefore don't stand here for any particular, method
of inquiry or for any particular personnel of the inquiry committee. 1
stand here only for an inquiry and T think for that inquiry a case can be
made. I will end my rcmarks by just reminding the Director General
of what he said in reply to the Resolution which was moved in 1919 by
my friend, Mr. G. S. Khaparde; and Mr. Patel also moved a Resolution:
tbat vear. He said in his reply to that Resolution:

oL i : ve the non-official members and the staff
repre}:;tte:’ nl;:lveg: f:?t':m 3: e'mu%:at;' u:ﬁn?::lg}lfyl‘l. As Members of this gouncil are
anxious about this affair, let us have a committee to go into the guestion.
T assure him that not only the menials, not only the postal people, aro
waiting for this inquiry, but T may tell him that the same reason to whiclr
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he attached so much importance before exists even now, namely, that
the Members of this Assembly are anxious about this aﬁalr, and I _requeat
him to give us the same reply, *‘ Let us have a committee to go into the

question "',

The Honourable Sir Bhupendra Nath Mitra (Industries Member): Sir,
when I came to this House this afternoon 1 thought that I would hear from
my fricnd Mr. Bipin Chandra Pal, and the other Members of this Housc who
would support his Resolution, adequate grounds for asking for a fresh com-
mittee of inquisy at this stage. Well, Sir, I am sorry to suy that I have been
disillusioned, We have heard about various matters but nothing very rele-
vant to the point at issue. I had no iden that my friend Mr. Bipin Chandra
Tal was so ignorant of recent history relating to the matter on which
he had undertaken to speak. It is therefore with a feeling of deep regret
thnt on behalf of Government 1 cannot help opposing this Resolution.
My opposition is not due to any inherent wickedness on the part of the
bureaucracy. As was mentioned the other day by my Honourable friend
Mr. Acharya, and has been mentioned again to-day by my Honourable
friend Mr. Kelkar, in March, 1920, the bureaucratic Government responded
readily to a demand voiced in the Imperial Legislative Council for an inquiry
similar to that now demanded by Mr. Bipin Chandra Pal. Nor is my
opposition actuated in any way by & want of sympathy with the large body
of men employed in the subordinate services of our Postal and Telegraph
Department. On the other hand, I can assure the House that I have the
greatest sympathy with all reasonable grievances of all subordinate services,
for the simple réason that in the earlier years of my service I had the honour
of being o member of one of those services, and I probably know more' than
any Member of this House of the hard lot of these low-paid men who form
n valuable element of the various branches of the public service in India.
My opposition to the Resolution now before the House is dictated by a con-
viction—a conviction which has been intensified by the speeches I have
listened to-—of the futility of the inquiry recommended by Mr. Pal; and I
have not the slightest doubt that if Government were to agree to the pro-
posed inquiry, no practical advantage would be derived therefrom in any
way commensurate with the labours of the committee. '

As T have already said, in March, 1920, Government agreed in deference
1o the wishes of Mr. Tatel und other Members of the Imperial Legislative
Council to appoint a committee composed of officials and non-officials and
representatives of the staff to inquire into the conditions of service and pay
of the subordinate postal staff and certain classes of the subordinate telegraph
staff. The terms of reference to the Committee were:

‘“ To inquire into the conditions of service of {he non-gazetted, supervisory, clerical
and certain delivery and menial establishments employed in the postal branch and
such suhordinate establishments of the telegraph branch including the telephone staff
ns have not been dealt with by the recent Telograph Staff Committee, with special
reference to the rates of pay and allowances, the hours of duty and the principles
which have been laid down for fixing the strength of the staff.”

The Committee was presided over by Mr. Heseltine, who had himself
P started his official career in one of the subordinate services, had
“%*  risen to one of the highest appointments in the Indian Finance
Department and at the time of his appointinent as President of the Commit-
toe had retired from Government service and was consequentlv a non-official.
He had no axe to grind «nd his previous’associations fitted him eminently
to hold the seales evenly between the claims of the staff and the interests of
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the tax-payer. The members of the Committee were leo Babadur B. N.
Sarms, who, before he fell from grace and joined the bureaucracy, was as
vigorous 3 member of the opposition benches ss Mr. Bipin Chandra Pal,
two non-official Europesns, Sir Henry Ledgard and Mr. Doran, o retired
Postuuster General, and two representatives of the staff, namely, Ruao
Bahadur Srinivasa liungucharl, President of the Bangalore Postal Union, and
Khan Sshib Eshan Azim, a Superintendent of Post Offices and the only
official on the Committee, though he was actually representing u certain
section of the subordinate staff. Mr. Bipin Chandras Pal appgrently did not
even take the trouble to examine the composition of the Committee.
(Mr. Bipin Chandra Pal: I did.”’) The Committee, as 1 huve pointed out,
was practically a purely non-official body and on it were represented the staff.
In fact, one of the representatives was the President of a postal union. The
pay und co ditions of service of the rest of the subordinate telegraph staft
were also cxamined in 1920-21 by two successive Committees composed
largely of non-ofticials and the representatives of the staff, the second of these
Comuinittees being presided over by my Honourable friend, Diwon Bahadur
Rangachariar. lach of these various Committees submitied unanimous
recommendations and in this respect there was no difference of opinion be-
tween the representatives of the stuff and the other members. 1f my
Honourable Jriend Mr. Bipin Chandra ’ul and the other Members who have
taken part in this debate had carefully studied the report of the Postal Comn-
mittee,~-and from the speeches to which I have listened here this afternoon
I have reason to doubt whether they have done so—they would have
recognised the thoroughness with which that Committee  exumined the
question of improvement of pay and conditions of service of the
subordinate postal staff. The Cominittee examined not only the then existing
rates of pay and allowances, but also how these compared with the prevail-
ing rates for similar employees in other branches of the public service. They
took into account the various disabilities under which the ptaff laboured, as
compared with similar employees in other departments, in regard to hours
of work, split duty, paucity of holidays, ete.; and to the extent that it was
not possible, with due regard to the public convenience, to wholly' remove
such disabilities they made allowance for them in determining the rates of
pay recommended by them. I do not propose to waste the time of the
House by detailing to them the various recommendations of the Committee
on the subject of the improvement of pay or of the improvement of the
conditions of service. Mr. Bipin Chandra Pal has himself admitted that
the effect of the recommendations was to give the staff, on the whole, a rise
-of 88 per cent. over their pre-war rates of pay. The House is also fully aware,
in spite of statements made by Mr. Bipin Chandra Pal, that the improve-
ment in rates of pay took place in 1920, that is, at a time when the level of
prices had reached its peak. The Incheupe Committee of 1922-28 drew
* attention to this point and expressed the opinion that in view of the fall
in prices in recent years, the time had arrived for making the
whole question of the pay and allowances of subordinate services the subject
of an inquiry. No such inquiry has yet been undertaken by the Govern-
ment of Indig, or by any of the Provinein]l Governments, and the rates of pay
sanctioned for subordinate services in 1920 are still in force. The improve-
ment made in the pay and conditions of service with reference to the re-
commendations of the Postal Committee of 1020 has, however, failed to give
satisfaction to the staff or rather to a certain section of it,—a misguiled sec-
tion which is apt to waste its enercies jn voicing imaginary grievanecs rather
than in making use of those energies more profitably and establishing their
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claims to the higher prospects which the Department undoubtedly offers
ic the more efficient class of its employees.. I make this qualification
deliberately and with reference to my personal experience as a former mem-
ber of a subordinate service and to my subsequent and long association with
those members of that service to whom 1 shall always be indebted for the
assistance I received from them in the successful organisation of a machinery
for dealing with war accounts. No sooner were the orders of Gov-
ernment issued on the Iostal Committee’s report than the vocal
section of the subordinate postal steff characterised the committee’s
recommendations as extremecly disappointing. The specific criticisms
were originally directed against certain anomalics connected with
matters of detail, for example, the determination of the initial pay to be
assigned to individuals in the time scale rates recommended by the com-
mittee, ete., the apathetic or summary treatment of mail overseers and
Inspectors of Post Offices. But in 1923 the demands ecrystallised into an
irreducible minimmum of pay for clerks, sortérs, postmen, menials,
etc.; and there have also been placed before the Director General
from time to time no fewer than over 100 grievances requiring
prompt redress. These grievances include improvement of rates of
pay und allowanees in various directions; a re-examination of con-
ditions of service so a8 to remove certain disabilitics, a matter
whicl as I have already stuted was fully gone into by the Postal Committee
nf 1920, and to the extent that the disabilities could not be remedied with
due regard to public convenience were duly allowed for in fixing the rates of
pay recommended bv them; the grant of concessions in regard to leave and
pension, not enjoyed by corresponding employees in other branches of Gov-
ernment service; the overruling of audit decisions; and a host of other
matters. I do not for a moment say that there is anvthing wrong in the sub-
ordinate employees bringing to the notice of the head of the department or
of the Government of India their just grievances ; and, as a matter of fact, the
Director General and the Government of India have already taken action to
remedy such of the grievances that have been found to be reasonable. Un-
fortunately, a large muss of these grievances is of such a nature that it is
impossible to take any action on them even if they are bucked up by a
committee of the type recommended by Mr. Bipin Chandra Pal. T have
slready referred to the demand for an irreducible minimum of pay. It has
been calculated by financial experts that the acceptance of these demands
would cost the tax-payer no less than 3 crores of rupees a year. On the
face of it is there any justification for this inroad on the tax-payer’s purse?
1f it were the case that the rates of pay, ete., of subordinate employees in
the Postal Department were generally less than those of the corregponding
kody of Gbvernment servants in other departments, I admit it would have
teen difficult for the tax-payer to ignore for any length of time his Fabilities
in the matter. But what are the facts? The Director General has furnished
e with certain figures comparing the present rates of pay cf clerks in the
Postal Department with those drawn by corresponding servants of Provin-
cial Governments. I find that in every case the rates of pay of the postal
clerks are not lower, but 8s a matter of fact in regard to the maximum
pay higher, than those that are drawn by clerks in various district offices.
I understand that the position in regard to the other subordinate employees
in the Postal Department is gencrally the same. I have been told by Mr,
Bipin Chandra Pal and others that the clerks in the post offices have got a
specially responsible class of work inasmuch as they have to handle cash.
Fiave not the clerks in tehsil offices also got to handle cash? I do not
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- quite see where the difference between the responsibilities of the two come
in. - -
Mr. Bipin Chandra Pal: I did not refer to the clerks. I referred to the
tostmen in regard to this matter. ‘

The Honourable Sir Bhupendra Nath Mitra: Well 1 am coming to
that. Does Mr. Bipin Chamndra Pal seriously urge that the rates of pay
of postmen should be higher than the rates of pay, say, of police con-
stables ‘n the provinces? (4 Voice: ““Certainly.’’)- 1 wm  afraid
I cunnot subseribe to that proposition. (Pandit Shamlal Nehru: “‘Look
at the income of the constable.’’) As it is, the rates of pay of the sub-
ordinate services in the provinces were fixed after detailed investigation
undertaken by the Provincial Governments with reference to the rise in
the cost of living. It is not for me to say whether these rates of pay for
the rubordinate services n the provinces, on which the postal rates of
pay are based, do or do not eonstitute a living wage. If there is any
doubl in the minds of Members of this House on this particular peint,
they will have to ask for @ much wider inquiry, and the matter will no
doulf be dealt with by my colleague the Finance Member in consulta-
tien with Provincial Governments. My point, however, is this, that so
long as we give these subordinate employees of Provincial Governments
a certain rate of pay it would be impossible for the tax-payer to agree to
n higher rate of pay for the subordinate staff in the post. offices which was
fixed in 1920 by a committee largelv composed of ‘non-officiuls after taking
into eareful consideration not only the rates of pay given in the provinees
but also the various and special disabilities attendant on the conditions
of service of the postal subordinates. )

My friend Mr. Bipin Chandra Pal was kind enough to say that he
ghares his increase in income proportionately with his servants. Now,
I shall put thys question to him. Has the tax-payer of India grown so
rich since 1920 that he is in a position to give away more money to
his servants of various classes? If so, the implication, of course, is that
the tax-payer must pay more taxes into the exchequer to enable Gov-
ernment to meet the cost of the increase in the pay of these varous
subordinate services. (Mr. Bipin Chandra Pal: ‘‘ Re-distribution of what
he poys.”’) I wish my friend Mr. Pal had explained what he meent
by that. If he had done so, I might have been able to give him a more
adequate answer.

Mr., Bip'n Chandra Pal further quoted from an old report of 1918
to show that there has been a very large incresse in the cost of living.
Well, it is admitted on all sides that the cost of living went on increasing
after thg war up to u certain stage. But thereafter there has been a fall.
In fact, the fall was referred to by the Inchcape Committee whom I
have already quoted; it was referred to by Mr. Cocke and I have
got here the relevant figures of the Bombay ILabour Gazette. Taking
the average pre-war figure of the cost of living at 100, .the average
rose to 188 fn 1920. The figure has since gone down and it now stands at
157. On these figures, does Mr. Bipin Chandra Pal still say that an
increuse of pay of 88 per cent. over the pre-war rates is inadequate to
maet the rise in the cost of living? Does not the course of tha figures
clearly indicate that the Inchecape Committee were fully justified in the
observation they made in the'r report, namely, that the time has come for
re-exemining the pay of all the subordinate services with the object of
securing s reduction in the rates sanctioned in 19207 (A Voice: ‘'The
subordinate services!’’) I am simply quoting the Inchcape Committee
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M:. Bipin Chandrg Pal and Mr. Kelkar have also produced this argu-
anent. They said, it was true that the matter was examined in 1920 by
# Committee st the request of the lmperial Legislative Council; they
then went on to say, but where was the hurm in having another Committee,
and they quoted as a precedent the second Telegraph Committee. Now,
Bir, 1 have got before me the terms of reference to the second Tclegraph
Committee which was presived over by my friend, Diwan Bahadur Ranga-
«chariar. The terms of refercnce were these: ‘ To inquire into ,the
questions set out in the memorandum submitted by the deputation of the
Indian Telegraph Association to the Honourable Commerce® Member on
the 19th February and its annexures, excluding all claims for re-revision
of rutes of pauy which were revised in 1920. Claim of Second Division
1o retrospective cffect from 1st December 1919 snd method of bringin
on to new scale will not be regarded as re-revision, but will be conside
by Committee.””  Governmient definitely refused to touch the general
queetion of re-rovision of pay. The Commitice was asked to look into
certain quostions of detail, including the method of bringing on tc the
new scale the clerks of the Second Division.

The objection to having ancther Committee until this House is fully
sutislied that there is a cuse for re-investigating the matter hus already
been brought out by my friend, Mr. Cocke.

Mr. N. ©. Kelkar (Bombay Central Division: Non-Muhammadan
Rural): May 1 interrupt my iriend for a minute, Was it one of the
terms of reference to that Committee to inquire what rates of pay and
allowances were suitable?

The Honourable 8ir Bhupendra Nath Mitra: My frignd, Diwan Bahadur
Rangachariar, is already shaking his head. I have simply quoted from
the printed terms of reference to the Committee. (Diwan Bahadur T.
Rangachariar: “'It was concerned with the readjustment of thei
diffi-rences in the rates of pay.”’) Until we are in a position to admit that
thero is a case for raising the rates of pay of these postal subordinates,
-and that the rates of pay are to be raised irrespective of what the con-
sequences may be, that 18, irrespective of the source from which we are
to meet the extra cost, 1 say that no practical advantage will wve
derived by the appointment of the Committee wh'ch Mr. Pal has asked
for. Per contra the appointnent of such s Committee would have a very
hartaful effect, and it is particularly with reference to this aspect of
the case that I begam iy remarks by saying that it was with a ccrtain
amount of regret that 1 had come to the conclusion that the Commitice
propored cannot be supported by the Government. The appontment of
i Committee would immediately give r'se to an impression in the minds
of these misguided people that they were probably going to get some
inerense in pay. I have already in the last two days received about
50 tclegrams asking for my personal support to the appointment of a
Committee. Now just think what will be the state of mind of these people
whilt this Committee js making its investigations—whut these investiga-
tions will be directed to I really do not yet understond. There will be
n oconsidernable amount of turmoil which will certainly make it
very difficult for the men to devote their whole cnergies to their
work. And what will be the effect when probably after a year’s
deliberation the Committee ecomes to the conclusion that there is
no case for un improvement or worse stll if this House decides that
in view of the more urgent necd for reducing rates and giving relief
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to the larger body of tax-pwyers instead of to & limited body of their
servunts, to throw out any recommendations made by the Committee
for improvement in pay or conditions of service? I submit, Sir, therefore
that no cuso has been made out for the appointment of g Committee
and thut it would be extremely injudicious for this House to approve
of the appointment of a Committec.

I shall now proceed to deal with certain minor matters referred to by
Mr. Joshi. Here again the very first item that Mr. Joshi wants.
to have is an increase in the rates of pny of the Dead Letter Office
clerks at Bombay, (An Honourable Member: ‘° Everything for Bombay )
it may be in the rates of pay of Dead Letter Office clerks universally.
Now, this question of the rates of pay of Dead Letter Office clerks was
gone into carefully by the Committee of 1920 and they definitely recom-
mended that the rates of pay of these clerks should be on a lower scale
than those of the other clerks. It is possible that the matter does not
involve any large question of principle. If so, it does mnot also require
the appointment of a Committee, and if Mr. Joshi or this particulur
class of people will bring to the notice of Gecvernment through
the D'rector General their reasons for asking for this increase, the matter
will be most carefully considered.

Mr. Joshi then referred to the. leave and pension of postal menials.
Here, as I have already stated, the matter is not one which affects the-
postal menial alone. and Mr. Joshi himself admitted it. The leave of the:
menialg in the Postal and other Departments is regulated by what are
knovn as th: Fugdamental Rules—rules framed by the Secretary of
State under the provisions of the Government of India Act and on the
advice of the Finance Department. The pension also is regulated by
rules of general application promulgated with the approval of the Secre-
tary of State. If it is the desire of this House that the conditions of scr-
vice of menials in Government service as a whole should be improved,
they will have to ask for a Committee of wider scope than the one proposed
by my friend Mr. Bipin Chapdra Pal. So long as there is no improvement
in the general conditions of service of menials as a whole, the Committee
which he advocates will not be in a position to deal with the question of
the grant of better terms of leave and pension to menials in the Postal
Department only, Mr. Joshi then referred to the introduction of a system
of provident fund. That, again, i a general question which I believe is:
engaging the consideration of the Department over which my colleague:
on my left presides.

Mr. Joshi’'s next point was the provision of house accommodation,
I am quite in sympathy with him that we ought to provide house accom-
modation wherever it is needed; but here-again we can do so only to the:
extent that we' can make funds available for the purpose.  Those:
Members of this House who are also members of the Standing Finance
Coinmittee must hnve noticed that we have asked for a larger grant fer
this purpose in the budget of 1925-26.

Mr. Joshi's next spedific point was the application of the Workmen's
Compensation Act to the runners of the postal department. The other
day in reply to a question in this House I stated that these men are not
eligible for the benefit of the Workmen’s Comipensation Act, but that they
sre entitled to pensions under the provisions of the Civil Bervice Regula-
tions. The effect of the rules now applicable to them is actually

-
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to give them & higher benefit than they would have got under the Work-
men's Compensation Act. Mr, Joshi practically admtted that this would
be the position in regard to the runners who were actusily killed in the
execution of duty. He seemed to doubt whethcr the same would be the
position in fegard to the runners who were injured. I must say I fail to,
understand his point. A runmer, if he is injured in the execution of his
duty and is obliged to take leave on medical certificate, gets a certain
amcunt of leave allowance and that itself would not, I understand, be less
than the compensation admissible to him under the Workmen's Compen-
satior Act.

Most of Mr. Joshi’s points, and some of them are good points, are
morcover points of detall for which, as I have already semd, we do
not want a committce of the type proposed by my friend Mr. Bipin
Chandra Pal. They arc matters wh'ech, if they were brought «up
ic the notice of Government or to my personal notice, through the Director
General, would be looked into nnd if remedies were really needed they
would certainly be afforded.

Bir, in view of what I have stated I do not see the utility of the
committee proposed by Mr. Bipin Chandra Pal and I must repeat what
I have already said that on behalf of Government I must oppose it.

Mr. M. A, Jinnah (Bombay City: Muhsmmaeadan Urban): *Bir, the
reason which compels me to intervene in this debate is that I happen to
occupy the position of u President of the Postal Union frr this year. It was
said that those who were- feasted and garlanded should champion the
case of the Postal Union, 8ir, I can assure this House that if there was
any bribe offered to me it was much lesg than what the highest officials
are entitled to take, namely, flowers and fruits.

Pandit Shamla]l Nehru (Meerut Division: Non-Muhammadan Rural):
The Telegraph Department made quite a lot of money in the shape of
telegrams |

Mr. M. A. Jinnah: Therefore, 1 think the House will take me as a
person who has really no interest in this matter. I assure the House that
I do not hold any brief for the Postal Union. I have .tried to the best of
ny ability to understand their point of view and I assure you that'l was
very anxious to hear the point of view of Government,

Bir, T will place a few facts before the Honourable Member in charge,
who said thal no cuse was made ont. As far ags 1 understand, Sir, the
grievances are these. I do not agree with the proposition—and I do not
think it nced be seriously discussed—which was put forward bv my
Honourable friend Mr. Bipin Chandra Pal that he pays his servants
according to the increase or the decrease of his income. I do not think
it is bencficial either to the servant or to the master, and it might prove
very sorious indeed. The principle that I wish to bring forward—and I
do not think the Honourable Member opposite will deny it—and to which
the Postal Union has also adhered is that all they want is a living wage
end fair conditions in which the work is performed. Now, the first and
ioremost grievance which the Union make is that you appointed a Com-
mittee in 1920 with the personnel of which they were not satisfied. That
may be a questionable matter, but they say that the recommendations
made by that Committee were not fair and adequate recommendations. It

* Not corrected by the Honourable Member,
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is no use thercfore saying that we appointed a committee in 1920. That
committee made certain recommendations, and again now you come
forward in 1925 and you want another committee. Therefore, the
question really is this, were the recommendations made by that committee
fair or were they not? Well, on this point the position which is put
forward by the Union is this. They take the case of their co-workers in
the Telegraph Department. In the Telegraph Department the pay of
men of similar qualifications, clerks, was Rs. 40 before the committee.
Tn 1908 it was raised to Rs. 50, and without a committee in 1919 it was
raiged to Rs. 75, rising to Rs. 200, and after the committee of 1920, they
got from Rs. 80 to Rs. 250, to be roached in 18 years, with free and
glmi;ged house accommodation or house rent rang'ng between Rs. 25 and
8. 50.

* The Honourable Sir Bhupendra Nath Mitra: They are not clerks at all;
they are telegraphists, skilled labour.

Mr. M. A, Jinnah: Skilled labour, and what are the persons you
employ in the post offices, are they not skilled?

The Honoursble Sir Bhupendra Nath Mitra: They. are comparatively
less skilled. I shall deal with that matter later on.

Khan Bahadur W. M. Hussanally: If the pay of the Telegraph Depart-
ment is8 higher, it is a case for reducing it, not increasing that of the Postal
Department.

Mr. M. A. Jinnah: That is a very good suggestion, but if I am right
that the class of people that you employ are almost the same, it is no use
suying that there is special skill required. The class of peaple you employ
sre almost the same, and this is the pay given to the Telegraph Depart-
ment, but the best you can give to the Postal omployees is Rs. 85 rising
up to Rs. 120 as a maximum., What did you do recently in the Audit
Office? Are they also skilled workers? My Honourable friend ponts to
the Finance Member. It is the Finance Member that is always the
trouble everywhere. What did he do in the Audit Deparlment? This is
what happened. (Diwan Bahadur T. Rangachariar: ' DPostal Audit? ™)
The pay of employces of the Audit Office, which was almost the same as
that of postal clerks, has been raised from Rs. 80 to Rs. 280. Now,
whether it is the Finance Member or whether it is my friend Sir Bhupendra
N\ath Mitra in charge of Telegraphs and the Post Office, Government is
the employer and when you find under the same employer these invidious
cistinctions made, surely the Postal Union is entitled to say, ‘‘ Why do
vou mako these differences, and why do you starve us?"’ That is
grievance number one. Now the answer is given by Government in this
way, that the telegraphists are skilled men,

Mr. A. Rangaswami Iyengar: What is the skill?

"Mr. M. A. Jinnah: I do not know what the skill is. Now that is the
roint in dispute. If you have a committee we ghall have the representa-
tives of the Government on that committee; we shall also have the
representatives of the Postal Unions (Mr. W. M. Hussanally: ** Judging
bis own cause '). My Honourable friend says ‘‘ judging his own cause '’
Are not the Government judging their own cause? Government ig the
employer and the post office subordinate is the employee, and why should
not the employce be entitled to sit on a committee with the employer?
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Surely my learned friend has forgotten the first maxim of fair play when
be says that. Why is he not entitled to go and say ‘‘ I want my represen-
tative to be on the Committee to place all the facts before you, so that
at least those who are not interested either way will hold the scales even
between the two ''? In every committee you must have the interests
represented. What is the good of saying ‘‘ judging his own cause ''?
(Mr. W. M. Hussanally: ‘‘ Government have no personal interest.”’)
My learned friend, this is really the limit. ‘' Government have no
personal interest ''? Of course they have no personal interest; but they
rcpresent the tax-payers and they are entitled to plead the case of the
tux-payers and they are not bound to pay more than what is necessary;
if they did, my Honourable friend would get up and at once accuse
Rir Basil Blackett, the Finance Member. What is the good of saying they
are not interested? They are interested to this extent, that it is their
business to sce that {hey do not pay a single pie more than what is
L.CCEsSary.

Then, Sir, we get to the next point. I do not want to take up the
time of the House, but T really thought that the Honourable Member
knows it perfectly well. The Postal Union have published their grievances
throadcast. T am sure he has got all the copies in his file and thercfore
it is really no use saying that the Honourable Member does not know
what the grievances are. But he said so, as he wanted somebody to state
tnem in the House. I know he knows everything in detail—at least he
ought to; every one of us is flooded with printed documents, typewritten
documents; and when we poor®mortals here, who have no power; are
supplied with all the information, can I imagine’ for a moment that the
Government Member has not got all this information?

The Honourable Sir Bhupendra Nath Mitra: On a point of personal
cxplanation, Sir. I never said that I had no information sbout these
grievances; all I said was that I wanted to know from the Mover of the
Resolution what his reasons for the appointment of a fresh committee of
inquiry at this stage were, and I received very little light on the subject.

Mr.- M. A. Jinnah: I entirely agree. (Laughter.) But the Mover of
the Resolution gave some oredit to the Honmourable Member who has got
sll the information in his file in front of him; and if he wants me to repeat
it as the President of the Union I ghall repeat it hern; I shall do so in
two minutes, Bir, and shall not take up more time than that:

(1) Buitable scales of pay for all classes of officials in the subordi-
nate service.
(2) The number and pay of supervisory staff.
(8) Duty and local allowances.
(4) House accommodation for the staff.
(5) Increase of staff and reduction of hours of duty.
(6) Increase of holidays.
7) Suitable buildings for post office and rest-houses.
8) Increase in number and accommodation of mail vans,
(9) Split duty. .
(10) Suitable uniforms for those doing outdoor duty.
(11) Over-time allowances.
(12) Recx;ilit_ﬁent and station allowances for Railway Mail Bervice
officials. :

Well, Sir, those are the gniex;ances. Now, I do ask the Government
to consider this question from this point of view. You must remember
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you have a large body of men—I believe over several lakhs. You must
remember that this Union itself has got 70,000 members. You must re-
member that they feel that some of these grievances are serious and you
must remember that it 18 your duty to give them some satisfaction. 1t
i8 no use saying ‘“We oppose this Resolution.’’ It is no use saying “We
cannot do anything.’* It is no use saying ‘“We have not got money.”” I
quite agree that you may not have money and thut you may have your
difficulties. (Pandit Shamlal Nehru: ‘““What about the suggested redue-
tion?’’) But I do ask you to consider this carefully and 1 believe Hon-
ourable Members here would not mind if the Government were themselves
to take some steps and inquire into what ut least they consider serious
grievances. I can tell the House this much, that I presided over this
Union not very long ago. A large body of men were present there. They
are loyal and staunch workers. Remember that. They hold Sir Geoffrey
‘Clarke in great regard, and I almost envied him when I looked at the diary
which they published the other day, his photograph is published first and
mine second. I thought that the President had always a precedence.
In this case the men regard him with great affection, and I do assure him
that their complaints and grievances are not without foundation. I would
therefore plead with the Government most earnestly on their behalf. I
said to them at that meeting that they have a great power, they were
seventy thousand in their Union, they had the sinews of war, and they
could use their organization a8 well as abuse it; I also emphasised the fact
that they must use and not abuse their Union. And I assure you they
are gll loyal and staunch workers, and ™am satisfied to this extent that
they have grievances but to what extent they are all just I cannot say,
but I am satisfied to this extent that they all feel they have grievances.
I do ask the Government, therefore, to give this House an assurance that
they will look into this matter and give it their careful and anxious con-
sideration and meet such of the grievances as they can. Under those cir-
cumstances, I think my Honourable friend” Mr. Bipin Chandra Pal will
allow the motion to be adjourned till the September session.

Maulvi Mohammad B8hafee (Tirhut Division: Muhammadan): 8ir, be-
fore I move the motion which stands in my name, I have to acknow]edge
a clerical error which has crept in, and it is this. After the words ‘‘griev-
snces of the Postal Staff,”’ the words ‘‘ with reference to '’ were omitted
by mistake, and they may now be inserted. My amendment will there-
fore run as follows:

* That after the words ‘ grievances of the Postal Btaff ', the following be inserted :

' With reference to
. Buitable scales of pay for all classes of officials in. the subordinate service.
. The number and pay of supervisory staff.
. Duty and local allowances.
House accommodation for the staff.
Increase of staff and reduction of hours of daty.
Increase of holidays.
. Suitable buildings for Post Office and rest-houses.
Increase in number and accommodation of mail vans.
. Bplit duty.
. Buitable uniforms for those doing out-door duty.
11. Overtime allowance.
12. Out-station allowance.’ "

ComuConwpH
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Sir, I do not want to take up the time of this House after the learned
speech of the Honourable Mr, Jinnah, as I think that he has made out a
strong case for an inquiry into the grievances of the postal staff. Now we
have got two cases before us. One is the case placed beforc us by the
Government Benches, and the Honourable Sir Bhupendra Nath Mitra
says that the Postal Committee which sat in 1920 did full justice to the
case of the post office people, and the other is the case put before the
House on behalf of the postmen themselves. I have seen myself hun-
dreds of these people, and they are all very loyal and staunch men. I
should also say they are all very sincere in putting forward their grievances
and in attending the meetings of their Unions in the districts and pro-
vinces. I also find from the reports which I have read during the last
fortnight that, soon after the Report of the Postal Committee of 1920 was
out, all the postal men from different parts of India put forward a very
strong opposition and they declared it from all corners of India that it
wag wholly unsatisfactory. We further find that soon after that
the first Postal and R. M. 8. Conference took place in September 1920
in this city for the purpose of eriticising the recommendations which were
made by that Committee. After that, it appears, Sir, that throughout
India, every province and every district had some sort of association for
the purpose of ventilating their grievances through the proper channel.
And I know that there are annual district conferences, annual provineial
conferences and all-India conferences held for the purpose of getting the
grievances redressed. And there are further sigos of there being very
serious agitation over this matter, for 1 find Government themselves have
on some occasions admitted that there have been very many mistakes
committed in the first Postal Inquiry Committee and anomalies have arisen
on that account. I am told, Sir,—I don’t vouch for the correctness of the
statement—but I am told that more than 300 communications have been
received by the Government and the Director General to rectify the ano-
malies, and even now the initial pay has not been fixed in all cases.
Therefore, we have got the two versions before us—the one on behalf of
the Government and the other on behalf of the postmen themselves.
Government, of course, have put their case very strongly but the post-
‘men have also got their conferences, associations and unions which have
been incessantly held for these five years since the eommittee sat and
which has now culminated in bringing forward this Resolution before the
House. Now, we, who represent these men, do not know whether the
fucts are as stated by Sir Bhupendra Nath Mitra in this House or whether
they are as stated by the Postal Bubordinate Service. Now, I do not
know, 8ir, how there can be any difficulty in instituting an inquiry and
satisfying the House that the grievances of the subordinate staff are merely
imaginary. If the grievances are imaginary, we are certainly not here to
advocate a cause which does not exist,

With these words I move my amendment.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
Muhammadan Rural): 8ir, I beg to express at the outset of the few
remarks that I intend to make that I have considerable sympathy with the
large class of public servants whose work has received so much commenda-
tion in this House. At the same time, I feel a little hesitaton to commit
reyself at this sage to an inquiry. S8ir, I believe it was my friend Mr. Bipin
Chandra Pal who said that this House is showing tendencies of becoming an
employers’ association. I think, Sir, that it is also necessary to state that
we should not constitute ourselves as the mouthpiece of the employees.
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There are wider considerations in regard to this matter and I should think,
Sir, that the general view of the tax-payer has not received in this debate
that attention that it deserves. Sir, Honourable Members are aware that
since the increase of postal rates in 1922, there has been considerable agita-
tion throughout the country that these rates should be reduced. None of
the speeches made to-day has made any reference to that uspect of the
case. :

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly : Non-Muham-
madan Rural): It is irrelevant.

Diwan Bahadur M. Ramachandra Rao: If my Honourable friend Mr.
Rangaswami Iyengar thinks that this is irrelevant, 1 think I ought to tell
him at once that if the demands which have been made to-day on behalf of
the postal subordinates are to be met either by an inquiry or otherwise, an
estimate of those demands which hgs been made by the Honourable Sir
B. N. Mitra shows that Rs. 8 crores would be required. If any portion of
their demands are complied with, this House will have to find the moncy.

Mr. 0. Duraiswami Alyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rursl): How did they find 1} crores for the Public
Services on the Lee Commission’s recommendations?

Diwan Bahadur M. Ramachandra Rao: My Honourable friend seems to
think that I am answerable for the Public Bervices Commission and for the
increases that have been sanctioned in accordance with their Report. That
inquiry must be made to somebody else. I will not deviate from the re-
marks which I wish to make by the interruption of my Honourable friend.
The first point to which I should like to invite the attention of the House
are the figures which have been furnished to us during the current session
in answer to one of the interpellations, and that is the extent to which
postal facilities which were enjoyed since 1920-21 have been withdrawn
on account of the enhancement of the rates. Sir, if Honourable Members
will turn to page 209 of our proceedings for the current session they will
find that prior to the increase of the rates, the number of letters that passed
through the Post Office was 612,218,587. Since the increase the number
Liag come down to 519,930,442, that is, there is & drop of nearly 100 million
letters since the increase has been made in 1921.22. The number of post-
cards that passed through the Post Office in 1920-21 was 680,401,432 und
since the increase the number has come down in 1923.24 to 531,906,208,
or a drop of nearly 100 million. I ask my Honourable friends whether
they do not regard this as a most serious aspect of this question, namely,
the withdrawal of postal privileges on account of the enhancement of rates.
I would ask Honourable Members who are supporting this motion to make
up their minds as to whether they would not bring forward during the next
Budget discussion any proposals for the reduction of rates.

Mr. A. Rangaswami Iyengar: Why not?

Diwan Bahadur M. Ramachandra Rao: My Honourable friend says,
“ Why not?”’ Amongst the numerous telegrams that I have received
after coming to this House there are-some addressed to me from various

patrts of the country that the public are anxious for the reduction of postal
rates.

. Mr. A, Rangaswami Iyengar: Let us have both. We are not incon.
sistent.
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Diwan Bahadur M. Ramachandra Rao: My fritnd appears to think he
can do both. Reduction of the postal rates and an increase in the pay of
all post office officials are not compatible with one another. If @y friend
does not see any inconsistency in it, I do. If the rates are reduced
beyond their present level, we cannot maintain even the existing
scales of pay to the large body of subordinates who are affected by this
Resolution. Some Honoursble Member—I believe it was my friend Mr.
Pal—said therc may be some re-arrangement of expenditure of telegraphists
and the post office section of the Department.

Mr. Bipin Ohandra Pal: And other departments.

‘Diwan Bahadur M. Ramachandra Rao: That is s compreliensive ques-
tion very much beyond the limits of the present Resolution. It is quite a
different subject altogether. I feel that the first matter for the consider-
ation of this House is to see whether they could persuade Government to
reduce the postal rates. If consistently with that you can meet the
demands, the legitimate demands, the just gnievances of the postal subordi-
nates throughout the country, I shall be only too happy to support such a
proposal.

Mr. M. A Jinnah: Otherwise, just grievances are not to be redressed?

Diwan Bahadur M. Ramachandra Rao: That is an inquiry that ought to
be addressed to Honourable Members on the opposite Benches. So far as
I am concerned, my first consideration is the interest of the tax-payer. The
tax-payer wants a reduction of the postal rates, and if Honourable Members
bring forward proposals for the reduction of these rates they will be certainly
met with the argument that having proposed an increase of the pay of the
post office staff we cannot ask for the reduction of the rates.

Mr. M. A. Jinnah: No. Just grievances.

Diwan Bahadur M. Ramachandra Rao: Mv Honourable friend, Mr.
Jinnah, says just grievances should be looked into. I entirely agree. I
am certainly willing to support the proposal which he has made at the
end of his speech that this debate should be adjourned and that the Gov-
ernment should themselves go into the just, legitimate grievances of the
postal staff which have been placed before them in the numerous memo-
rials and ‘resplutions of the conferences that have taken place throughout
the country. That is entirely a different proposition. I fully agree with
my Honourable friend that you cannot have a large body of public ser-
vante—70,000 of them—discontented, and that the time has come when
all that has been said on their behalf should be looked into and that the
Honourable Member in charge of this Department and thc Director Gene-
ral should consider and redress these grievances. During the last two
years many schemes for the increase of pay of subordinate services have
come up before the Standing Finance Committee and afterwards before
this House. Each department puts forward scales. of pay for ite own men
and there is 8 kind of competition between the departments to bring up
their scales as near each other as possible. We had schemes this year,
last yenr, from the various departments of the Central Government to in-
crense the pay of the subordinate services and the menials. These scales
differ very widely. The pay-of a clerk in Calcutta is Rs. 50. The pay of
a clerk in. Madras is Rs. 40. The pay of a clerk in Bombay is Rs. 50.
The scales differ with reference to the local conditions and cach of these
departments come forward and ask that their scales of pay should be
revised. We have also the Local Governments who have made their own
“oales and they have been protesting that the Central Government should
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not itggease the pay of their subordinate officials as it would affect
their scales of pay. Honourable Members will reslise that the question
of raising the pay of subordinate servants in any one particular depart-
ment bristles with difficulties. If this is done in one department it
raises expectations in other departments and, as my Honourable friend
on my right says, it is very contagious. Thercfore the whole question is
bristling with difficulties, and I believe that the only solution of this pro-
blem is a proper wages board to be constituted to examine the pay of
all the subordinate services and to fix them not in relation to one depart-
ment but generally to give them a living wage and to fix them for' all
the departments under the Central Government and to revise the scales
from time to time. Unless some such step is taken you will
be faced with an agitation from the other departments of the
Central Government. The officials of the Postal Department have the finest
and the most organiged trade unions in this country. They have sent us
o lot of literature; they have flonded us with telegrams. We have infor-
mation supplied to -us such as we are accustomed to in the profession of
law. I think, Sir, that, unless you take care to see that we have a con-
tented body of public servants, this contagion would spread to other
departments. I thercfore think it is due to this House that the Honour-
able Member in charge of the Department and the Direetor General should
make o further statement as to whether the suggestion of my Honourable
friend Mr. Jinnah is acceptable to them, namely, that the just grievances
of these postal subordinates should immediately be looked into.

Pandit Shamlal Nehru: May I know if the Honourable Member is
speaking for the Resolution or against it?

Diwan Bahadur M. Ramachandra Rao: You can judge it for yourself.
I think, that this debate should be adjourned, as suggested by my friend
Mr. Jinnsh, and that the Government should go into this matter as early
as possible. Unless you do that I am afraid that matters would be cer-
tainly much more difficult hereafter than they are now.

The Honourable Sir Bhupendra Nath Mitra: I rise to reply to the speci-
fic questions put to me by my friend Mr. Jinnah and my friend Diwan Baha-
dur Remachandra Rao; but before doing so I think it is necessary to elu-
cidate a tertain matter to which rcference was made by Mr. Jinnah, and
that is the unequal trestment of certain employees in the Telegraph De-
partment and the signaller-clerks in  combined postal and tele-
graph offices. I do not want to waste the time of the House by a long
dissertation on the relative duties of what is known as the departmental
telegraph office and what is known as the combined office. Briefly speak-
ing the position is as follows: The departmental offices are what may be
called zone or sub-zone centres. Their chief function is the collection of
traffic from the combined offices and the circulation of the same by high-
speed apparatus over the longest lines of the country. They are fed
by the combined offices whose function simply is to transmit and receive
the local traffic to and from the ncarest departmental office. A combined
office does not transmit a telegraph message which it accepts to its dest‘i:pri-
tion, but it passes the message to one of these departmental nﬁic:i?. ? ich

llects the traffic and distributes it over the various long lined swhich are
e 4 i i is distribution it has to pay particular
at its disposal; and in making this distribution 1 0 Pa bl
attention to the state of any one of these lines,—its congestion or otherwise.
aavenvol 1 i ' i i ired for a comparatively
The postal signaller in the combined office is required f omap oot
gimple class of work. He is trained, after he is recruited at the ag

b P.M.
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about 25, in signalling on the simplex Morse system at a speed not
exceeding 20 words a minute and that is about all he can do. He is also
trained to make the simplest adjustment of the keys and sounders of his
machine. The departmental tclegraphist is a much more skilled man,
He is generally taken on at ages varying from 16 to 20, when he is more
adaptable to acquire the higher speed at which he is required to work,
‘He is thereafter given a more intensive and technical training than the postal
signaller, before he is employed in the departmental uffices. He has to learn
to use the duplex or quadruplex Morse circuits which ot only work at a
much higher speed than combined office circuits, but require for their main-
tenance & considerable amount of technical knowledge.

I know that it is one of the grievances of the postal clerk that
he should be given the higher training which is given to the departmental
telegraphist, and the object is obvious, because once he gets the training
be can certainly claim the higher pay. But, Bir, for these departmental
offices we want a limited number of departmental telegraphists. On
the other hand, it is & waste of money to give the postal signaller in
tho combined office the same training and then to give him the same rate
of pay. I make this observation simply because Mr. Jinnah raised the
point,

Now, 8ir, coming next to the specific question put to me by Mr, Jinnah
and Mr. Ramachandra Rao, the Member in charge of Industries and the
Director General are always willing to consider any reasonable grievanc:s
placed before them by their subordinate employees. Ag a matter of fact
it is dcne from duy to day. If this House wants me and Sir Geoffrey
tilarke to go personally into these complaints again. we sra amte winng
tc do so. At the same time, I may remind the House of this ‘pertinent
fact, nanely that the grievances which Mr. Jinnah read out and to which
I did refer in my previous speech are the precise grievances to examine
. which the Dostal Committce of 1920 was appointed. A The, Postal Com-

mitiee of 1920 after examining thposé very grievances made certain recom-
mendations. As the result of those recommendations, -increases were
nllowed in the then existing rates of pay. Improvements have also beun
made in certain cther conditions of service. Now, what is the point at
issue? We are told that we must have another committee because a large
body of subordinate employees are discontented. Very well, Sir. Let us
assume that we appoint another comumittee to go over the same ground
which was explored by the committee of 1920, Two years hence when
most of the present Members of this House may have ceased to sit here—
T hope thev will not, but that contingency may arise—these subordinate
employees will again get hold of vour successors and say that the com-
mittee which was appointed in 1925 at the demand of this House did not
look into their grievances properly and they, therefore, want another com-
mittee. Is this process of committee after committee going to r.:?ﬂtml‘ﬁ?
Diwan Bahadur T. Rangachariar: ** Have a general wages board.”) Well,
ir, T have said in my previous speech that if such an inquiry is to be made
it must be a bigger affair altogether, an examination into the conditions
of pervice of all the subordinate emplovees of Government. But that is
noﬁhe proposal made by my friend, Mr. Bipin Chandra Pal. I tg_:s
House expressas a desire in the direction of a wider inquiry I dare;_av o
Government of India will deal with it, and the Honourable the Finance
Member will probably be ablc to place hefore the House some intercfa’r:;;f
observations on the general question of the standard of living and so forth.

As to the precise question put to me by Mr. Jionsh and Mr.

Ramschandra Rao I have already said that I, as Member in charge 0: the
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‘Department of Industries and Labour, and Sir Geoffrey. Clarke are quite
willing to examine, in consultation with a representative of the subordinate
employees, all their grievances. But beyond that I am not prepared to
commit myself to anything.

As Diwan Bahadur Ramachandra Rao pointed out; the question is
one which bristles with difficulties. As it is, I have read ‘the document
which Mr. Jinnah was marshalling. It is absolutely silent on the question
of a possible reduction in postal rates. It says that any surplus which is
available must go fowards increasing the pay and conditions of service of
the subordinate staft and it adds probably to placate this House—that
udditional funds may be devoted to the extension of rural facilities. That
is all that the men are willing to concede. We do not yet know, Bir, whe-
ther in: the budget for next year there will be any surplus at all available
in the estimates of the Posts and Telegraph Department to be utilised for
any purpose. I know that this year the Department s going to close with
a deficit of somathing over 10 lakhs; but I do not yet know what the posi-
tion next year will be.

Kban Bahadur W. M. Hussanally: Is it on the combined Post and
Telegraph Department?

" The Heénonrable Sir Bhupendra Nath Mitra: That is so. - .

Khan Bahadur W. M. Hussanally: The Depsartmept as a whole? 1f
8o, from which part does thc main deficit come? '

The Honourable $ir Bhupendra Nath Mitra: I do pot know. I have
already said that full detwils will be given in presenting the Budget for
1925-26.

‘Ehan Bahadur W. M. Hussanally: Then I would say, separate the
Tolegraph Department from the Post Office.

Diwan Bahadur M. Ramachandra Rao: May I ask whether the Honour- -
able Member would be willing to receive*a deputation of these men?

The Honourable Sir Bhupendra Nath Mitra: I am quite willing to
receive deputation of these men.

Mr. O. Duraiswami Aiyangar: May I ack the Honourable Member
whether Government would be prepared to ask the Ryan Committee to
go into this question? .

Mr. M. A. Jinnah: Sir, the Honoursble Member has made so many
statementa that the important portion is mot quite clear. The question .
with which T am concerned immedintely is this. I understand that the
Honourable Member in charge as well as Sir Geoffrey Clarke, the Director
Generaly are willing to discuss and consider the grievances of postal men
and that they will give them an opportunity of gending their representa-
tion or a deputation to wnit upon them, and to consider their grievances
symnnthetically, not in the spirit that everything has been done already
and that nothing can be done. On that assurance, .Sir, from the Govern-
ment, I formally move that this debate be adjourned till, the ngw
meggion. R

Mr. President: Motion moved: ) e

“ That this debate be adjourned till the September Session in Bimla.’

The motion was adopted. :

The Assembly then adjourned till Eleven of the Clonk “on -

{he 16th February/ 1025 ok “on Monday,

r
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